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Executive Officer, Municipal Council Manali, Himachal Pradesh hereby notify the following Bye-

laws:—

1. Short title, Extent and Commencement.—

il

1il.

These Bye-laws may be called the Municipal Council Manali, (Grant of Trade
License for Trade Activities, Use of Premises and Storage of Articles in a
Premise) Bye-laws 2026.

These Bye-Laws shall come into force from the date of their publication in the
Official Gazette.

These Bye-laws shall apply to all shops/premises falling within the Municipal
limits which may not be used without license for the purpose specified in Section
125, 126, 127, 128 read with Section 202 and 214 of the Himachal Pradesh
Municipal Act, 1994 as per Annexure I and for storage of any Article, and
performing of any trade within municipal limits as per the Trade Types specified
in these Bye-laws at Annexure 1.

2. Definitions.—

In these Bye-laws, unless the context otherwise requires:—

a)
b)

¢)

d)

g)

h)

“Act” means the Himachal Pradesh Municipal Act,1994, (Act No. 12 of 1994)

“Authorized Officer” means Executive Officer or any other Officer specifically
authorized by the Executive Officer.

Urban Local Body (ULB): An Urban Local Body (ULB) is an administrative unit
in urban areas, responsible for governance, management, and development which
in this case is Municipal Council Manali (MCM henceforth).

“Inspector” means Sanitary Inspector, or any other Official of the Municipal
Council duly authorized by the Executive Officer.

“License” means a written permission granted by the Executive Officer or any
other official /Officer duly authorized by the Executive Officer in favor of the
person, owner & occupier for sale/storage of articles and Trade Types specified in
Annexure I, and zones as per Annexure Il of these Bye-laws.

“Licensing Officer” means Executive Officer, or any other officer duly authorized
by the Executive Officer to grant/ renew License under the provisions of these
Bye-laws.

“premises”, means any shop/store/place where the articles specified in Annexure I
are kept for sale/storage in the godown/ premises and or where the trade activities
as specified under Annexure I are performed.

“Small Scale Business/Trade” means premises covering maximum area of 100
sq.ft. “Medium Scale Business/Trade” means premises covering area of 100 Sq.ft.
to 500 sq. ft. and “large Scale Business/Trade” means premises covering area of
more than 500 Sq.ft.
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)

k)

D

p)

q)

Small Shop: A shop covering an area upto 64 square ft. shall be deemed to be a
small shop.

Medium Shop: A shop covering an area more than 64 sq ft. and upto 250 square
ft. shall be deemed to be a medium shop.

Large Shop: A shop covering an area more than 250 square ft. shall be deemed to
be a large shop.

Temporary Trade License: This license is issued for a brief period ranging from 1
to 30 days. It is applicable exclusively to trade activities conducted from
temporary, or makeshift shops or stalls at approved fairs, events, etc. It is
mandatory for the fair organizer/ temporary shop or stall owner to get the
individual temporary trade license as per the terms defined in this bye-law.

Zone: Functional boundary of the ULB, area designated for specific types of trade
activities.

Superstore: typically refers to a large retail establishment that sells a wide variety
of goods.

E-commerce: Electronic commerce, refers to the buying and selling of goods and
services over the internet. It encompasses a wide range of online business
activities for products and services.

Cloud Kitchen: A cloud kitchen, also known as a virtual kitchen, is a type of
commercial kitchen space dedicated solely to preparing food for delivery and
takeout.

Municipal Services: include but not limited to Garbage Collection, Property Tax,
Electricity supply, Water supply, and Sewerage connection, provided under the
jurisdiction of the Municipal Council which can be regulated by separate
authorities.

“Shopkeeper” means any person running and managing the affairs of the
shop/premises/place including its owner/occupier.

The words and expression not defined under these Bye-laws shall have the same
meaning or sense as are defined in Himachal Pradesh Municipal Act, 1994.

Procedure for Obtaining License.—

a)

b)

Any person who wants to operate/run any business/trade as specified in Annexure
I and/ or store any article as specified in Annexure I within the areas of the
Municipal Council and as per zone definitions in Annexure II shall apply for
license on prescribed Format to Executive Officer of the concerned Municipal
Council.

Period of License: The License shall be issued for a period of lyear, 5 Years, 10
years & maximum upto fifteen years at a time and the License shall automatically
come to an end after completion of such period.
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4. Renewal of License.—

1. The license will be automatically renewed upon expiration once the applicant
deposits the required fee. It can be renewed without any late fee or additional
documentation within one month after expiration. If renewed within the following
month (2nd Month of Expiry), a 50% penalty will apply. Beyond this period, the
license cannot be renewed, and a new trade license must be applied.

1i. No document is required to be submitted for renewal of License.
5. Transfer of License.—

1. The license issued under the Bye-laws shall not be transferred in the name of any
person except in case of the death of original licensee wherein it shall be made/
transferred in the name of the legal heirs only for the validity period of license on
production of supporting documents and shall be decided by Executive Officer
keeping in view the circumstances of the case.

1i. Transfer of Trade License fees will be charged as per prescribed fees decided by
the ULB.

6. Closure of License.—

The license issued under the Bye-laws can be requested for closure in case of winding up of
the business. The licensee shall provide information as per prescribed guidelines to the Executive
Officer for winding up of his business. Closure of Trade License fees will be charged as per
prescribed fees, decided by the ULB.

7. Modification of License.—

The license issued under the Bye-laws can be requested for modification in the following
heads only.

1. In-case of Change of Mobile Number (Trade Owner)

1. In-case of Change and or Addition in Subcategory or Trade under the preselected
sector as per Annexure I. (Note: Sector cannot be Modified, Multiple licenses will have to be
applied for, multiple sectors).

iil. In-case of Change of Business/ Trade Address (Modification of trade address is only
allowed in case the address is being changed within the same ward of the ULB.)

Modification of Trade License fees will be charged as per prescribed fees, decided by the
ULB.

8. License Fees.—

The license fee for grant of license shall be decided by the Municipal Council from time to
time. The fee shall be charged in the following manner:—
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Fees Formula for Calculation
Fees (Scale of Business as per Scale of Business table below)
Trade +
License [Fees (Trade Type as defined in Annexure I) x Applicable Zone Factors
Fees (Defined in Annexure II)]
SI. Scale of License Period | License Period | License Period | License Period
No. Business 1 Year 5 Years 10 Years 15 years
1. Small scale 500 2000 4000 7000
business/trade
2. Medium 700 3000 5000 8000
business/trade
3. Large scale 1000 5000 8000 12000
business/trade
9. Temporary Trade Licenses .—
1. Temporary Trade Licenses are applicable only in case of fairs, festivals, and other

such events within the ULB, for a period of 1 day to 30 days only.

1i. These licenses are specifically issued for temporary or makeshift shops or stalls at
fairs and similar events.

Temporary Trade License Fees to be charged as per the formula below:

Fees Formula for Calculation
Temporary Fees (As per Temporary Sh:_)p/ Stall Type Table Below)
'ljrade [Fees (Trade Type as defined in Annexure I) x Applicable Zone Factors
License .
Fees (Defined in Annexure II)]

In fairs, temporary / makeshift Shop/ stall trade fees within ULB is defined below:

Sl Shop Type Shop Rate
No.
Small Size Shop 700
Medium Size Shop 1000
Large Size Shop 1500
10. Temporary Permissions.—
Fee structure for permission for Shooting of the Films/Documentaries in MCs:
Big budget Medium budget Films/Movies Low budget Films/Movies/TV
Films/Movies Serials/Musical

(Films above Rs.
75.00 Crores)

(Films above Rs. 5.00 Cr.upto Rs.
75.00 Cr.)

Albums/Advertisements

(Films upto Rs. 5.00 Crores)

Rs. 100000/-per day

Rs. 50,000/- per day

Rs. 25,000/- per day
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11. Conditions for Grant of License.—

il.

1il.

1v.

vi.

Vil.

Vviii.

iX.

X1.

Xii.

Xiii.

X1v.

Trade registration with the Labour & Employment Department, Government of
Himachal Pradesh, is a mandatory prerequisite for applying for a Trade License
from Urban Local Bodies (ULBs).

The License shall not be valid for any other purpose, except for the items/articles
for which it is granted under these Bye-Laws.

The permission shall, unless specified otherwise in the license, be valid in the
entire MC limits, subject to such conditions as may be imposed by the Executive
Officer.

The owner /occupier of the premises shall have to produce the license before the
Inspector or the licensing officer at any point of time as may be ordered by them.

The Executive Officer shall have a right to impose or alter any of conditions in
the license as may be deemed fit by him/her under the provisions of Section 214
of the Himachal Pradesh Municipal Act, 1994.

Additional Permissions for any article/ trade mentioned in annexure I may be
added by the Executive Officer as and when deemed necessary.

The applicant shall submit a self-declaration regarding information submitted by
him / her about the premises to be used for business/ trade viz. type of business,
area, approval of map and nature of property i.e. commercial and domestic etc. to
be true to the best of his knowledge and belief.

The licensee shall maintain proper record of the articles kept for sale or storage
and trade activities being performed in the premises as may be required by the
Licensing Officer. Further the licensee shall comply with all the directions and
instructions issued to him by the Executive Officer or the Licensing Officer from
time to time.

The licensee will ensure timely payment of Municipal dues

Time period for issue of License: The license shall be issued as per the timelines
notified/specified for this service under Public Service Guarantee Act, 2011.

Subject to these Bye-laws, license to any person, who applies online to the
Executive Officer or Licensing Officer in this behalf and tenders the prescribed
fee shall be granted by that officer, unless for reasons to be recorded in writing by
him.

The Licensee shall be liable to pay transfer, modification, closure charges as
prescribed by ULB per license at the time of effecting transfer of License,
modification of license, closure of license.

The licensee shall abide by the terms and conditions of the license and the license
shall be displayed at the convenient/ conspicuous place /reception of the premises.

The Inspector or inspecting staff concerned shall have a right to enter and inspect
the premises and the licensee shall provide necessary assistance to the inspecting
staff at the time of inspection of licensed premises.
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XV. The licensee shall not make any encroachment/ overhanging projection on public
streets and Municipal drains in any manner.

12. Denials of License.—

1) The license shall not be granted:—

1. to a person suffering from any loathsome infections or contagious diseases:

il. to a person convicted for unlawful sale or storage of any articles mentioned in
Section 125,126,127, 128 read with section 202 and 214 of the Himachal Pradesh
Municipal Act, 1994.

1il. to a person who has been found to have habitually committed the breach of these
Bye- Laws or the terms of the license.

v. to a person not below the age of 18 years
13. Offenses and Penalties.—

1. In addition to the penalty as provided under Himachal Pradesh Municipal Act,
1994 any person in possession of the premises found violating any of the
provisions of these Bye-laws shall in the first instance be liable for a penalty of
Rs. 1000/- only and suspension of license for a period of one month and for
repetition of the same violation within three months be liable for penalty of
Rs. 10000/- only and permanent Cancellation/withdrawal of license.

1i. If the information submitted by the applicant under self-declaration is found to be
false, he/she shall be liable for the penalty of ten times of the license fee and his/
her license will be cancelled.

1ii. In case of repeated violations, the concerned person, owner, or occupier, as the
case shall be liable for cancellation/withdrawal of License which can only be
restored on receiving written undertaking accompanied by surety from the person
violating these Bye-laws subject to the satisfaction of the Executive Officer.

14. Penalization for Default on Municipal Services.—

In the interest of maintaining compliance and to ensure the seamless provision of municipal
services, the Municipal Council hereby enacts the following:

1) Interlinked Service Compliance:

All Municipal Services, including but not limited to Garbage Collection, Property Tax,
Electricity, Water, and Sewerage, provided under the jurisdiction of the Municipal Council and
regulated by separate authorities, shall be interlinked for compliance purposes.
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2) Cross- Service Penalization:

Any resident or entity found to be in violation of the regulations pertaining to any one of the
municipal services shall be subject to cross-municipal service penalization. This includes but is not
limited to:

1. Suspension or limitation of other municipal services
il. Imposition of additional fines and penalties across all utilities
1. Notification and reporting of violations across regulatory authorities for

coordinated enforcement.
3) Repercussions for Trade License service:

Municipal Service Defaulters will not be allowed to apply/ renew/ modify/ close trade
licenses till the violation is resolved.

4) Notification and Appeal:

Prior to the enforcement of cross-municipal penalties, the affected party shall receive a
written notice detailing the nature of the violation, the affected services, and the penalties to be
imposed.

The affected party shall have the right to appeal against the penalization within a stipulated
period as prescribed by the Municipal Council.

S) Inter-Authority Coordination:

Regulatory authorities governing each municipal service shall establish a coordination
mechanism to ensure the efficient and timely exchange of information regarding violations and
enforcement actions.

Regular meetings shall be held between regulatory authorities to review compliance status
and address issues related to cross-municipal service penalization.

15. Zone Categorization.—

Municipal Council should consider categorizing trade license fees within their jurisdiction
based on the zone in which the trading unit is located.

These Bye-laws shall come into effect immediately upon its inclusion in the Municipal
Council Bye-laws. The Municipality shall periodically review and update the cross-municipal
penalization framework to address emerging challenges and ensure fair and effective
enforcement.

By order,

Executive Officer,
Municipal Council Manali,
Himachal Pradesh.
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Trade Sector Type and Trade Categorizations Annexure I
SL Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
1. Agriculture Farm NA NA 1500
Machinery
Sale
2. Agriculture Agriculture Sprays Additional 1000
Use Products (insecticide, regulatory
Retails Fungicide, approvals from
disinfectants, other
Fertilizers, Lime, regulatory
Urea) bodies may be
required
3. Agriculture Nursery NA Additional 500
regulatory
approvals from
other
regulatory
bodies may be
required
4. Agriculture Florists NA NA 500
5. Agriculture Agriculture NA If PFA goods 2000
Produce are sold, the
Wholesale licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
6. Agriculture Agriculture NA If PFA goods 500
Produce are sold, the
Retails licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
7. Agriculture Farm NA NA 500
Machinery
Repair
8. Automotive Tire Puncture NA NA 250
Repair
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Sl. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
9. Automotive Tire Sale, NA NA 1000
Repair &
Services
10. Automotive Four NA NA 5000
Wheeler/Two
Wheeler Sales
11. Automotive Four NA NA 1000
Wheeler/Two
Wheeler
Repair
12. Automotive Four NA NA 6000
Wheeler/Two
Wheeler Sale,
Repair &
Spare Part
13. Automotive Four NA NA 5000
Wheeler/Two
Wheeler
Repair &
Spare Parts
14. Banking Banking Commercial Bank NA 7000
Finance
Services
Insurance
(BFSI)
15. Banking Financial NA NA 7000
Finance Services
Services
Insurance
(BFSI)
16. Banking Insurance General Insurance NA 7000
Finance
Services
Insurance
(BFSI)
17. Banking Insurance Medical Insurance NA 7000
Finance
Services
Insurance
(BFSI)
18. Banking Insurance Life Insurance NA 7000
Finance
Services
Insurance
(BFSI)
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
19. Banking Insurance Multiple Insurance NA 7000
Finance
Services
Insurance
(BFSI)
20. Common Shops & Small Stores If PFA goods 600
Trades Merchants are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
21. Common Shops & Super Stores (A If PFA goods 6000
Trades Merchants superstore, may are sold, the
typically refers to a | licensee will
large retail have to apply
establishment that for PFA
sells a wide variety license
of goods. These separately
goods can include from
groceries, clothing, concerned
electronics, regulatory
household items, authority
and more.
Superstores are
usually larger than
regular small retail
stores and aim to
offer a one-stop
shopping
experience)
22. Common Clothes & Laundry shop and NA 600
Trades Apparel Dry cleaners
23. Common Clothes & Tailoring shop NA 600
Trades Apparel
24, Common Media, Cinematograph of Per Day 1700
Trades Entertainment | films/ Photostudio/ | Permission for
& Photo Studio Labs shooting in
Advertisement ULB Location
is different
from Trade
License Fees
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
25. Common Media, Theaters/ NA 6500
Trades Entertainment Multiplexes
&
Advertisement
26. Common Printing & Photocopy Shop NA 1100
Trades Publishing Cyclostyling,
Typing and
Printing machines
27. Common Printing & Printing Press NA 1500
Trades Publishing
28. Common Printing & Book Publisher/ NA 1500
Trades Publishing Book Retailer &
Stationery
29. Common Printing & Paper in pressed NA 600
Trades Publishing bales or loose or in
reams
30. Common Printing & Paper cutting, NA 600
Trades Publishing Binding
31. Common Printing & Stationery, Ink for NA 600
Trades Publishing printing, writing,
stamping, etc.
32. Common Printing & Flex Printing, NA 1,700
Trades Publishing Hoardings printing
33. Common Food & Vegetable & Fruit | If PFA goods 1,000
Trades Beverage are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
34, Common Food & Sweetmeats & If PFA goods 1,500
Trades Beverage confectionery are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
35. Common Food & Aerated Drinks If PFA goods 1,500
Trades Beverage (Non-Alchoholic) are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
36. Common Food & Groceries If PFA goods 1,500
Trades Beverage (Including Fast are sold, the
Moving Consumer | licensee will
Goods) have to apply
for PFA
license
separately
from
concerned
regulatory
authority
37. Common Clothes & Cloth or clothes of NA 2,500
Trades Apparel cotton, wool, silk,
art silk, organic
fibers etc.
38. Common Clothes & Cloths whole sale NA 2,500
Trades Apparel
39. Common Clothes & Dyeing/ Bleaching NA 700
Trades Apparel or printing of,
Cloth, Yarns
40. Common Clothes & Oil Cloth NA 700
Trades Apparel
41. Common Clothes & Shoes including NA 1,700
Trades Apparel leather, PVC
Canvas rubber and
plastic shoes
42. Common Healthcare, Clinics / NA 5,000
Trades Beauty & Healthcare Service
Wellness / Labs/ Hospitals
43, Common Healthcare, Pharmaceutical or NA 5,000
Trades Beauty & medical goods /
Wellness Chemists
44, Common Healthcare, Hair Dressing NA 1,000
Trades Beauty & Saloon or a
Wellness Barber's shop
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Sl Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
45. Common Healthcare, Cosmetics NA 1,000
Trades Beauty & (Retails)
Wellness
46. Common Healthcare, Spa & Wellness NA 1,000
Trades Beauty &
Wellness
47. Common Healthcare, Beauty Culture & NA 1,000
Trades Beauty & Hair Dressing
Wellness
48. Common Healthcare, Naturopathy NA 1,000
Trades Beauty &
Wellness
49. Common Electronics & Electronics & NA 1,500
Trades Electricals Electricals (Sales)
50. Common Electronics & Mobile Sales NA 2,000
Trades Electricals
51. Common Electronics & Mobile Sales & NA 2,000
Trades Electricals Repairs
52. Common Electronics & Watch Sales & NA 2,000
Trades Electricals Repair
53. Common Electronics & Electronic items NA 2,000
Trades Electricals sales & Repairs.
54. Common Electronics & | Electronics-Home NA 3,000
Trades Electricals appliances (Sales
& Repairs)
55. Common Shops & Private Offices If PFA goods 2,000
Trades Merchants are sold, the
licensee will
have to apply
for PFA license
separately from
concerned
regulatory
authority
56. Common Shops & E-Commere If PFA goods 2,000
Trades Merchants are sold, the
licensee will
have to apply
for PFA license
separately from
concerned
regulatory
authority
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
57. Common Food & Cloud Kitchen If PFA goods 2,000
Trades Beverage are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
58. Common Food & Food Processing If PFA goods 4,000
Trades Beverage Plants are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority.
Industry
Department &
other
Regulatory
Licenses may
also be
applicable
59. Common Healthcare, Gym & Fitness NA 1,500
Trades Beauty & center, Yoga &
Wellness Meditation centers
60. Healthcare, | Wellness products/ NA 1,500
Common
Trades Beauty & supplements
Wellness (Retail).
61. Media, o NA 4,500
Common Entertainment Digital
Trades & Aflv'ertlsemen"cs &
Advertisement | Digital Hoardings
62. Media, Event Management NA 4,500
Common Entertainment
Trades &

Advertisement
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
63. Common Shops & Pet Shops & Pet If PFA goods 1,000
Trades Merchants Food are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
64. Common Scrap Old paper or waste NA 1,000
Trades Management | paper including old
newspapers,
periodicals
magazines, etc.
65. Common Scrap Metal, Plastic, NA 1,500
Trades Management | Glass, Paper waste
66. Common Scrap Silk waste or silk NA 1,000
Trades Management | yarn waste, art silk
waste or art silk
yarn waste
67. Common Scrap Cotton refuse or NA 1,000
Trades Management waste or cotton
yarn refuse or
waste
68. Common Scrap Organic Waste NA 1,000
Trades Management
69. Education, Private Upto 100 Students NA 1,5000
Skills & Educational
Development Institutions
70. Education, Private More than 100 NA 7,000
Skills & Educational Students
Development Institutions
71. Education, Private Day Upto 50 Students NA 2,000
Skills & Cares / Creche
Development
72. Education, Private Day More than 50 NA 3,000
Skills & Cares / Creche Students
Development
73. Education, Tution Upto 100 Students NA 4,000
Skills & Centers/
Development Coaching
Classes
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
74. Education, Tution More than 100 NA 5,500
Skills & Centers/ Students
Development Coaching
Classes
75. Fairs, Food Vans/ Food Vans/ Food | IfPFA goods 1,000 Per
Festivals, Food Stalls Stalls are sold, the Day
Events, and licensee will
Exhibitions have to apply
(Temporary for PFA
Licenses Only) license
separately
from
concerned
regulatory
authority
76. Fairs, Book Stalls Book Stalls NA 1,000 Per
Festivals, Day
Events, and
Exhibitions
(Temporary
Licenses Only)
77. Fairs, Handicraft Handicraft Stalls NA 1,000 Per
Festivals, Stalls Day
Events, and
Exhibitions
(Temporary
Licenses Only)
78. Fairs, Handloom Handloom Stalls NA 1,000 Per
Festivals, Stalls Day
Events, and
Exhibitions
(Temporary
Licenses Only)
79. Fairs, Other Stalls/ Other Stalls/ Fun If PFA goods 1,000 Per
Festivals, Fun Fairs Fairs are sold, the Day
Events, and licensee will
Exhibitions have to apply
(Temporary for PFA
Licenses Only) license
separately
from
concerned
regulatory
authority
80. Handloom & Handloom Silk Weaves NA 700

Handicrafts
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
81. Handloom & Handloom Cotton Weaves NA 700
Handicrafts
82. Handloom & Handloom Woolen Weaves NA 700
Handicrafts
83. Handloom & Handloom Linen Weaves NA 700
Handicrafts
84. Handloom & Handloom Blended Weaves NA 700
Handicrafts
85. Handloom & Handloom Other Weaves NA 700
Handicrafts
86. Handloom & Handicrafts Pottery & NA 700
Handicrafts Ceramics
87. Handloom & Handicrafts Textile Crafts NA 700
Handicrafts
88. Handloom & Handicrafts Wood Crafts NA 700
Handicrafts
&9. Handloom & Handicrafts Metal Crafts NA 700
Handicrafts
90. Handloom & Handicrafts Basketry & NA 700
Handicrafts Weaving
91. Handloom & Handicrafts Leather Crafts/ NA 300
Handicrafts Cobbler
92. Handloom & Handicrafts Stone Crafts NA 700
Handicrafts
93. Handloom & Handicrafts Paper Mache NA 700
Handicrafts
94. Handloom & Handicrafts Glass Crafts NA 700
Handicrafts
95. IT/ ITES Call Centers BPOs, KPOs, NA 5,500
Services Helpdesks,
Customer Care
96. IT/ITES Computer Sales NA 3,000
Services Hardware &
Peripherals
97. IT/ITES Computer Repairs NA 3,000
Services Hardware &
Peripherals
98. IT/ITES Digital Software/ Website/ NA 5,500
Services Services App /Social Media
Marketing
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
99. | Luxury Goods Gems & Precious metals Gold, Silver, 6,000
Jewellery (Refining or Platinum
Recovery)
100. | Luxury Goods Gems & Goldsmithy Gold & 6,000
Jewellery Gemstones
101.. | Luxury Goods Gems & Silversmithy 6,000
Jewellery
102. | Luxury Goods Gems & Precious Metals/ Gold, Silver, 6,000
Jewellery Precious Stones/ Platinum
Pearls Jwellers
(sales)
103. | Manufacturing, Leather & Tanning, pressing NA 3,000
Industries and Skins or packing Hides
Industrial or skins, whether
Materials raw or dried
104. | Manufacturing, Leather & Leather, leather NA 3,000
Industries and Skins cloth, raxine cloth
Industrial and water proof
Materials cloth
105. | Manufacturing, Leather & Leather goods NA 3,000
Industries and Skins manufacturing
Industrial
Materials
106. | Manufacturing, Leather & Celluloid or NA 3,000
Industries and Skins celluloid goods
Industrial
Materials
107. | Manufacturing, | Metal Works Metal Casting NA 3,000
Industries and | (Non-Precious
Industrial Metals Only)
Materials
108. | Manufacturing, | Metal Works Litho Press NA 3,000
Industries and | (Non-Precious
Industrial Metals Only)
Materials
109. | Manufacturing, | Metal Works Black smithy NA 3,000
Industries and | (Non-Precious
Industrial Metals Only)

Materials
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
110. | Manufacturing, | Metal Works Copper smithy NA 3,000
Industries and | (Non-Precious
Industrial Metals Only)
Materials
111. | Manufacturing, | Metal Works Electroplating NA 3,000
Industries and | (Non-Precious
Industrial Metals Only)
Materials
112. | Manufacturing, | Metal Works Metal-Cutting, NA 3,000
Industries and | (Non-Precious | Treating, Drilling,
Industrial Metals Only) | Assembly (ferrous
Materials or non-ferrous or
antimony,
excluding precious
metal)
113. | Manufacturing, | Metal Works Tin smity NA 2,000
Industries and | (Non-Precious
Industrial Metals Only)
Materials
114. | Manufacturing, Clothes Power Looms NA 3,000
Industries and | Manufacturing
Industrial
Materials
115. | Manufacturing, | Metal Works | Welding of metal NA 2,000
Industries and | (Non-Precious | by electric, gas or
Industrial Metals Only) any process
Materials whatsoever.
116. | Manufacturing, Timber & Timber, Bamboos NA 3,000
Industries and | Woodworks Sawmill
Industrial
Materials
117. | Manufacturing, Timber & Plywood NA 3,000
Industries and | Woodworks
Industrial
Materials
118. | Manufacturing, Timber & Sandalwood NA 3,000
Industries and | Woodworks
Industrial
Materials
119. | Manufacturing, Timber & Manufacturing & NA 3,000
Industries and | Woodworks Sales of Wooden
Industrial furniture and
Materials plywood / sandal
wood
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Sl Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
120. | Manufacturing, Timber & Manufacturing & NA 2,000
Industries and | Woodworks | Sales of Cardboard
Industrial boxes, barrels,
Materials khokas or other
articles of wood or
plywood or sandal
wood
121. | Manufacturing, | Infrastructure Hardware Store, NA 3,000
Industries and & Sanitary-ware, and
Industrial Construction | other articles made
Materials of iron, iron-
sheets, pipes, iron
angles and G.I.
Pipes etc.
122. | Manufacturing, | Infrastructure Cement NA 3,000
Industries and &
Industrial Construction
Materials
123. | Manufacturing, | Infrastructure Charcoal NA 2,000
Industries and &
Industrial Construction
Materials
124. | Manufacturing, | Infrastructure Glass bevelling, NA 2,000
Industries and & Glass cutting,
Industrial Construction Glass Polishing
Materials
125. | Manufacturing, | Infrastructure Marble, stone NA 3,000
Industries and & cutting, grinding,
Industrial Construction dressing or
Materials polishing
126 | Manufacturing, | Infrastructure | Road Construction, NA 3,000
Industries and & (Bitumen, Tar,
Industrial Construction ditch, dammar,
Materials Ral)
127. | Manufacturing, | Infrastructure Cement concrete NA 3,000
Industries and & designs or models.
Industrial Construction Bricks or tiles by
Materials mechanical power/
hand power
128. | Manufacturing, | Infrastructure | Paints, Varnishes, NA 3,000
Industries and & Lacquer
Industrial Construction

Materials
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
129. Petroleum, Blood Banks Blood Banks Additional 1,500
Chemicals & regulatory
Other approvals from
Regulated other
Products regulatory
bodies may be
required
130. Petroleum, Bones, bone Bones, bone meal Additional 1,500
Chemicals & meal or bone or bone powder regulatory
Other powder. approvals from
Regulated other
Products regulatory
bodies may be
required
131. Petroleum, Chemicals & Compound gas, Additional 4,000
Chemicals & Gases such as oxygen regulatory
Other gas, hydrogen gas, | approvals from
Regulated nitrogen gas, other
Products carbon dioxide gas, regulatory
sulpher dioxide bodies may be
gas, chlorine gas, required
acetyalom gas etc.
132. Petroleum, Chemicals & Plastic Goods Additional 4,000
Chemicals & Gases (Manufacture) regulatory
Other approvals from
Regulated other
Products regulatory
bodies may be
required
133. Petroleum, Chemicals & Rubber Goods Additional 4,000
Chemicals & Gases (Manufacture) regulatory
Other approvals from
Regulated other
Products regulatory
bodies may be
required
134. Petroleum, Chemicals & | Chlorate mixture, Additional 4,000
Chemicals & Gases Chemical liquid, regulatory
Other Chemicals (non- | approvals from
Regulated liquid), other
Products Phosphorous, regulatory
Saltpetre, Sulphur, | bodies may be
Insecticide & required
Disinfectants
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
135. Petroleum, Petroleum, NA Additional 8,000
Chemicals & other than regulatory
Other dangerous approvals from
Regulated petroleum, as other
Products defined in the regulatory
Petroleum bodies may be
Act, 1934. required
136. Petroleum, CNG Pump & NA Additional 8,000
Chemicals & Electric regulatory
Other Charging approvals from
Regulated Station other
Products regulatory
bodies may be
required
137. Petroleum, Liquified NA Additional 8,000
Chemicals & | Petroleum Gas regulatory
Other approvals from
Regulated other
Products regulatory
bodies may be
required
138. Petroleum, Prohibited Trading in Bidi License under 3,000
Chemicals & Substances Bidi leaves COTPA is
Other (Tobacco & mandatory,
Regulated Tobacco and Trade
Products Products) License from
ULB
139. Petroleum, Prohibited Bidis (indigenous | License under 5,000
Chemicals & Substances cigarettes) snuff, COTPA is
Other (Tobacco & | cigars or cigarettes mandatory,
Regulated Tobacco and Trade
Products Products) License from
ULB
140. Petroleum, Alcohol Liquor Stores Permission 7,000
Chemicals & Wholesale/ retail | from Excise is
Other mandatory and
Regulated Trade license
Products from ULB
141. Petroleum, Alcohol Brewery / Micro- Permission 7,000
Chemicals & Manufacture Brewery from Excise is
Other mandatory and
Regulated Trade license
Products from ULB
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
142. Petroleum, Flameables & Detonaters, Other 10,500
Chemicals & Explosives Dynamite, Regulatory
Other Fulminate, Permissions
Regulated Fulminate of may be
Products mercury, required
Fulminate of
silver, Golatino,
Golignite, Gun-
cotton.,
Gun-powder
143. Petroleum, Flameables & Fire-works Other 3,000
Chemicals & Explosives wholesale/ retail Regulatory
Other Permissions
Regulated may be
Products required
144, Petroleum, Flameables & | Mathylated spirit, Other 8,500
Chemicals & Explosives denatured spirit or Regulatory
Other french polish Permissions
Regulated may be
Products required
145. Petroleum, Flameables & Nitro-cellulose, Other 10,500
Chemicals & Explosives Nitro-compound, Regulatory
Other Nitro-glycerine, Permissions
Regulated Nitro-mixture, may be
Products Blasting powder required
146. Petroleum, Flameables & Matches for Other 10,500
Chemicals & Explosives lighting (including Regulatory
Other Bengal matches) Permissions
Regulated may be
Products required
147. Petroleum, Meat Shop Chicken & Fish NA 1,000
Chemicals &
Other
Regulated
Products
148. Petroleum, Meat Shop Mutton & Other NA 2,000
Chemicals & Raw meats
Other
Regulated
Products
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SL

No.

Sector

Trade

Sub
Categorization

Remarks

Trade Fees
INR
(Suggestive)
M. Council
(1Yr)

149.

Tourism &
Hospitality

Restaurants

Pub, Restro Bar,
Fine Dine ,
Breweries

If PFA goods
are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority

6,000

150.

Tourism &
Hospitality

Restaurants

Eateries (Food
Production & or
Distribution)/
Eateries (Food
Distribution only)

If PFA goods
are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority

7,500

151.

Tourism &
Hospitality

Hotels

Upto 3 Star facility

If PFA goods
are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority

7,500

152.

Tourism &
Hospitality

Hotels

4 Star facility

If PFA goods
are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority

10,000
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SI. Sector Trade Sub Remarks Trade Fees
No. Categorization INR
(Suggestive)
M. Council
(1Yr)
153. Tourism & Hotels 5 Star facility If PFA goods 12,500
Hospitality are sold, the
licensee will
have to apply
for PFA
license
separately
from
concerned
regulatory
authority
154. Tourism & Home stays / Upto 10 Rooms If PFA goods 4,000
Hospitality Bread n are sold, the
Breakfasts / licensee will
Paying Guest have to apply
Facility / for PFA
Hostels license
separately
from
concerned
regulatory
authority
155. Tourism & Home stays / More than 10 If PFA goods 4,000
Hospitality Bread n Rooms are sold, the
Breakfasts / licensee will
Paying Guest have to apply
Facility / for PFA
Hostels license
separately
from
concerned
regulatory
authority
156. . NA 5,500
Tzlling;tait;:n Transportation Transportation
157. . NA 5,500
Transportation
. Warehouses Warehouses
& Logistics
158. Transportation | Transport & Transport & NA 3,500
& Logistics Warehouse Warehouse
159. | Transportation Courier . : NA 4,000
. . Courier Services
& Logistics Services
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Annexure — I1

Zone Categorization Table

Sl Zone Zone Definition Multiplication
No. Name Factor (X)
l. A As per priority Zones defined in Property 2
Tax under the Municipal Property Tax
Bye-Laws.
2. B As per priority Zones defined in Property 1.5
Tax under the Municipal Property Tax
Bye-Laws.

Trades Operating in priority Zone A should have Higher value than zone B and So on.

MUNICIPAL COUNCIL MANALIL DISTRICT KULLU (H.P.)
NOTIFICATION
Dated, the 31st March, 2026

NO. MCM/535.—Whereas, the Municipal Council Manali drafted the “MUNICIPAL
COUNCIL MANALI ERECTION, EXHIBITION, AFFIXATION OF ADVERISEMENT
AND HOARDING BYE-LAWS 2026” were published in the Rajpatra, Himachal Pradesh (extra-
ordinary) on................. vide Notification of even number dated.............. for inviting public
objections under Section 217 read with Section 202 of the Himachal Pradesh Municipal Act, 1994.

And whereas, no objections were received from any quarter within the specified period of
30 days from the date of publication of these draft Bye-law.

Now, therefore, in exercise of the powers conferred by under Section 202 and Section 217
of the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994) as amended from time to time,
the final “MUNICIPAL COUNCIL MANALI ERECTION, EXHIBITION, AFFIXATION
OF ADVERTISEMENT AND HORDING BYE-LAWS 2026” are hereby notified and published
the Rajpatra, Himachal Pradesh (extra-ordinary) for information of the general public as follows,
namely:—

MUNICIPAL COUNCIL MANALI ERECTION, EXHIBITION, AFIXATION OF
ADVETISEMENT AND HOARDING AND HOARDING BYE-LAWS 2026.

1. Short title, commencement and application.—(i) These Bye-laws may be called,
“Municipal Council Manali Erection, Exhibition, Affixation of Advertisement and Hoarding Bye-
laws 2025”.

(i1)) These Bye-laws shall come into force from the date of their publication in the Rajpatra
(extra-ordinary) Himachal Pradesh.

(iii)) These Bye-laws shall be applicable within the jurisdiction of Municipal Council
Manali as defined from time to time.
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Definitions.— (1) In these Bye-laws, unless the context otherwise requires:—

(a)

(b)

(c)

(d)

(e)

®

(@

(h)

“Act” means the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994) as
amended from time to time.

“Applicant” means any person applying for permission for erection, exhibition,
affixation of advertisement and hoarding upon the land and building falling within
the jurisdiction of Municipal Council Manali which include the Government/Semi
Government and Private buildings.

“Authorized Officer” means any Officer/Official duly authorized by the
Municipality or its Sr. Executive Officer/Executive Officer/Secretary under these
Bye-laws.

“Hoarding” means any advertisement to be placed by way of erection, exhibition
and affixation or to relain upon or over any land, building, wall, boarding, frame,
poster structure or upon in any vehicle including any advertisement exhibited by
means of cinematography.

“Place” means authorized sites/locations specified by the Municipal Council/
Nagar Panchayat for erection, exhibition and affixation of advertisement hoarding
with the limits of Corporation.

“Permission” means sanction/approval granted by the Sr. Executive Officer/
Executive Officer/Secretary or the Officers authorized by him in this behalf for
erection, exhibition and affixation of advertisement hoardings.

“Special Judicial Magistrate 1” Class” means the Judicial Magistrate having
jurisdiction over the area of Municipal Council Manali under the Act.

Words and expressions used in these Bye-laws but not define herein shall have
the meaning respectfully assigned to them under the Act.

Prohibition of advertisement without written permission of the Sr. Executive
Officer/Executive Officer/Secretary:—

(1)

No advertisement shall be erected, exhibited, affixed or retained upon or over any
land building, wall boarding, frame, post or structure or upon in any vehicle or
shall be displayed in any manner, whatsoever in any place within the Municipal
area including private land and buildings without the written permission of the Sr.
Executive Officer/Executive Officer/Secretary granted in accordance with these
Bye-laws excepts the advertisement hoardings of the Central, State Government
highlighting the achievements of the Governments within the area of Municipal
area.

(i) All such advertisement hoarding erected/ installed by any other individual,

authority or agency including the public sector undertakings duly owned and
controlled by the Government shall be liable to seek prior permission for erection
and installation of such hoardings within the territorial jurisdiction of the
Municipal area on such fees and other terms and condition as may be fixed in this
behalf by the concerned officer under these Bye-laws. However, no permission
shall be permissible for the hoarding to be installed by Central, State Government
highlighting the achievements of the Governments within the Municipal area.
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(iii)) Any person authority or agent found erecting, exhibiting and affixing the
advertisement hoardings illegally unauthorized and without any permission shall
be liable for penalty under these Bye-laws and such hoardings alongwith frame
structure/ vehicle displaying the same shall be impounded.

2. Procedure for application and grant of permission.— (i) Applicant or the person
concerned, intending to erect, exhibit and affix the advertisement hoardings within the area of the
Municipality shall in writing submit the detail of the location/site, size of hoarding to be occupied
for such installation to the Sr. Executive Officer/Executive Officer/Secretary or the Officer
authorized in this behalf.

(i1)) The application submitted by the applicant shall be verified by the concerned branch
dealing with hoarding permission who shall after spot inspection process the same for the approval
of the authority for grant of necessary permission in favour of the applicant after assessing the
hoarding charges for erection, affixation and exhibition of such hoarding and convey the same to
the applicant before granting permission.

(ii1)) The permission for erection, affixation and exhibition of advertisement hoarding shall
be accorded only after obtaining receipt of the amount to be deposited by the applicant in the
Municipality on this account.

(iv) The place for erection, affixation and exhibition of advertisement hoarding shall be
communicated to the applicant by the concerned branch of the concerned branch of the
Municipality in writing and the name of the place/site of erection, affixation and exhibition of
advertisement hoarding by the applicant shall also be mentioned on the hoarding to be affixed/
erected and installed along with the date and period of sanction on such hoarding. Further,
intimation of the same shall also be given to Municipality or to the concerned agency or the
contractor hired or engaged by the Municipality for managing the sites for erection, affixation and
exhibition of advertisement hoardings.

(v) In the case of advertisement affixed, erected and installed upon vehicle, a person shall
have to carry the original permission, a copy of which shall be affixed on the windscreen of the
vehicle and the same shall have to be shown to the authorized officer of the Municipality at the
time of inspection. Further, all other persons, authority or agency shall also be liable to show the
sanction to the inspecting staff of the Municipality at any time.

(vi) The permission granted by the Municipality for erection, exhibition and affixation of
advertisement hoarding shall be time specific and after expiry of period of permission, the
concerned person, authority and agency shall be liable to remove the same forthwith failing which
the same shall be removed by the Authorised Officer shall impose penalty at the rate of
rupees 1000 per day and amount shall be recovered from the concerned as per the provisions
contained in Section 87 of the H.P. Municipal Act, 1994.

(vii) In case the advertisement hoarding is affixed on the private land or building including
shops and the person concerned have failed to release the amount of fees to be paid to the
Municipality on account of such sanction, the Authorised Officer in addition on the aforesaid
penalty shall take steps to withdraw civic amenities granted in favour of the person concerned and
also to make request to concerned authority for withdrawal of sanction/recognition granted by them
in favour of the person concerned.

(viii) The size of the hoarding shall not be more than the size as fixed by the Municipality
and all the advertisement hoarding shall be installed in the specified area and no hoarding shall
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installed in heritage area on in valley side above the road level and on the roofs of the buildings. All
the hoardings must be installed, erected in a way so as to preserve the aesthetics, scenic beauty and
the view of the hills.

(ix) No advertisement hoarding shall be erected on sharp and blind curves and should not
be located in oblique to the road on any natural water source, tree, water line, Municipal drain, fire
hydrant and on garbage container and at a place where it effects the growth of flora etc..

(x) The Authorized Officer in the exceptional circumstances or in the larger public interest
may permit any person, authority or agency to erect, exhibit or affix the advertisement hoardings
pertaining to social or State and National interest matter only for a period of 7 days in any area
including Core/ Heritage area.

(xi) No advertisement hoarding in contravention of any law, rules, norms, notification or
direction issued by the State Government or by the Municipality shall be erected, affixed and
installed within the limits of Municipal area. Further the directive issued by any Court of law in this
regard shall be binding upon all the concerned.

5. Rates for affixation, erection and installation of advertisement hoarding.—The
rate shall be notified/fixed by the Municipality for affixation, erection and installation of
advertisement hoarding from time to time and the same shall be notified to the concerned seeking
such permission.

6. Duties and responsibilities of the applicant.—(i) It shall be the duty and
responsibility of the applicant to make available all the sanctions/permissions granted by the
competent authority to the said person, authority or agency to whom such permission has been
granted by the Municipality and to follow the instructions/ guidelines issued by the Municipality or
by the Central/ State Government in this regard from time to time.

(i1)) Whosoever is found affixing, erecting and exhibiting the advertisement hoarding at a
place other than the places so approved for such purpose and in contravention of conditions
specified by the Municipality, in such sanction the person, authority and agency shall be liable
jointly for penalty under these Bye-laws in addition to the penalties already provided under the H.P.
Municipal Act, 1994.

7. Compounding of offences.— All the offences punishable under these Bye-laws may,
before, the institution of prosecution, be compounded by such officer as may be authorized by the
Municipality or its Authorized Officer in this behalf, on payment of such as may be specified by
such officer under these Bye-laws.

8. Offences to be tried summarily.—The offences which are not compounded shall be
tried in a summary manner by the Special Judicial Magistrate 1” Class having jurisdiction of the
Municipal area as per provision contained under law.

9. Penalty.—(i) Whosoever, is found guilty of affixing, and exhibiting the advertisement
hoarding at a place other than the place(s) specified/notified by the Municipality the rate of penalty
shall be 1000/- per square feet per day to be calculated from the date of erection/affixation of such
unauthorized hoarding and till its removal by the concerned or by the Municipality.

(i1) In case of repeated violation and the person concerned failed to release the due amount
including penalty to the Municipality within a period of 15 days, as the case may be, he/she shall
also be liable for disconnection of water, electricity and others civic amenities and the Municipality
may request the competent authority for withdrawal of building sanction granted in favour of the
owner concerned if such unauthorized hoarding is found erected upon the building concerned.
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10. Repeal and Savings.—The scheme regulation, Bye-laws if any, relating to affixation,
erection and exhibition of advertisement hoardings is hereby repealed. Anything done or any action
taken under the said scheme, Bye laws and Regulations the same be deemed to have been done or
taken under the provisions of these Bye-laws.

Executive officer,
Municipal Council Manali.

I fHateq ST fRame vew

STATE ELECTION COMMISSION HIMACHAL PRADESH
amasa, fmar-171002 Armsdale, Shimla-171002 Tel. 0177-2620152, 2620159, 2620154,
Email:secysec-hp@nic.in

NOTIFICATION
Dated, the 8th April, 2026

No. SEC-HP-F002(01)/1/2021-1I- 8953.—Whereas, the State Election Commission,
Himachal Pradesh had issued the programmes vide Notification No.SEC-HP-F002(01)/2021-7001-
43, dated 12th March, 2026 for the delimitation of wards of four Municipalities in the State i.e.
M.Corp. Una, MC Rohroo, NP Narkanda and NP Bir;

And whereas final orders of delimitation of Municipalities in respect of MC Rohroo and NP
Narkanda was issued by the concerned Deputy Commissioners and same was notified by the
Commission in Official Gazette vide Notification dated 06-04-2026 and now final orders of
delimitation of Municipal Corporation, Una and Nagar Panchayat, Bir have also been issued by the
concerned Deputy Commissioners and same have been received in this Commission;

And whereas Rule 9 (2) of the Himachal Pradesh Municipal Corporation Election Rules,
2012 and Himachal Pradesh Municipal Election Rules, 2015 provides that the State Election
Commission shall notify the delimitation of wards in the Official Gazette;

Therefore, the State Election Commission in exercise of the powers vested in it under
Section 9 of the Himachal Pradesh Municipal Corporation Act, 1994 & Section 281 of the
Himachal Pradesh Municipal Act, 1994 read with Rule 9(2) of the Himachal Pradesh Municipal
Corporation Election Rules, 2012 and Himachal Pradesh Municipal Election Rules, 2015 hereby
notifies the delimitation of wards of Municipal Corporation, Una and Nagar Panchayat, Bir as per
Annexure-A attached.

By order,

Sd/-
(ANIL KUMAR KHACHI),

State Election Commissioner,
Himachal Pradesh.
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‘Annexure —A’

MUNICIPAL CORPORATION, UNA:-

SL.No.

Ward
No.

Name of
Ward

Identifiable Description of the area

1.

1

Lalsingi

The entire Revenue Mohal Lalsingi constitute ward no. 1 Lalsingi.
This ward consists of ward No. 1 to 7 of G.P. Lalsingi. The periphery
of this newly created ward no. 1 Lalsingi is identifiable as under:
Bounded on the North By: Southern boundary of Mohal Jhalera upto
N.H. Una-Amb & then along southern side of Hillview colony upto
police line ground.

Bounded on the South By: Northern part of Mohal Rampur
Bounded on the East By: Boundary with western side of Mohal
Kotla Khurd starting from near Police Ground then along Western
boundary of Mohal Kotla Kalan upto South West boundary of Mohal
Kotla Kalan.

Bounded on the West By: Boundary with Eastern part of Mohals
Badehra & Kangar.

Jhalera

This ward consists of Mohals Jhalera (Complete) Rainsary Upperly
(part), Rainsary Nichali (part), ward No. 1-5 of Jhalera and ward no. 7
of G.P. Rainsary. The periphery of this newly created ward no. 2
Jhalera is identifiable as under:

Bounded on the North By: Southern Boundary of G.P. Basal lower
from Swan River up to near Mahindra showroom on N.H. Una-Amb.
Bounded on the South By: Northern Boundary of Mohal G.P.
Lalsingi from Swan River near Raizada restaurant up to N.H. and then
upto Hillview colony.

Bounded on the East By: From near Mahindra showroom along
Eastern boundary of ward no. 7 of G.P. Rainsary up to Hillview
Colony.

Bounded on the West By: Swan River.

Rainsary

The Revenue Mohal Rainsary Upperly, Rainsary Nichali, constitute
ward no. 3 Rainsary and Kotla Khurd. This ward consists of Mohals
Rainsary Upperly (part), Rainsary Nichali (part), consisting of ward
no. 1 to 6 of G.P. Rainsary. The periphery of this newly created ward
no. 3 -Rainsary is identifiable as under:

Bounded on the North By: Southern boundary of G.P. Basal lower
upto main highway from near on N.H. Una Amb upto North West
boundary of Mohal Kotla Khurd near railway under pass Takka road.
Bounded on the South By:Nothern Boundary of ward No. 7 of
merged G.P. Rainsary. upto N.H. Una Amb.

Bounded on the East By: Western boundary of Mohal Kotla Nichla.
Bounded on the West By: Eastern boundary of ward no. 7 of merged
G.P. Rainsary along N.H. Una Amb.

Kotla
Lower

The Revenue Mohal Kotla Nichla and Ajnoli constitute ward no. 4
Kotla Lower. It comprises Ward of Kotla Lower and Ward of Ajnoli
Lower. The periphery of this newly created ward no. 4 Kotla Lower is
identifiable as under:

Bounded on the North By: Southern boundary of Mohal Barnoh
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Bounded on the South By: Bundry with Mohal Arniala

Bounded on the East By: Western boundary of Mohal Barnoh,
Dangoli, Ajnoli and Kotla Kalan upper.

Bounded on the West By: Along eastern boundary of Mohal
Rainsary and Lalsingi from near railway bridge along Hillview
Colony and police ground upto near Girls’ College.

Kotla The Revenue Mohal Ajnoli, Kotla Kalan upper constitute ward no. 5
Upper Kotla Upper. This ward consists of Mohals Ajnoli upper and Kotla
Kalan Upper. The periphery of this newly created ward no. 5 Kotla
Upper is identifiable as under:

Bounded on the North By: Southern boundary of Mohal Dangoli
Bounded on the South By: Northern boundary of Mohal Arniala
upper.

Bounded on the East By: Western boundary of Mohal Lamlehri
revenue village from south east part of Dangoli upto North east
boundary of Arniala upper.

Bounded on the West By: South east boundary of Kotla lower and
Ajnoli lower.

Arniala The Revenue Mohal Arniala constitute ward no. 6 Arniala Upper.
Upper This ward consists of Mohals Arnila (Part). It is comprised of ward
no. 1 partial and 2-6 of G.P. Arniala Upper. The periphery of this
newly created ward no. 6 Arniala Upper is identifiable as under:
Bounded on the North By: From meeting point of Hamirpur Una
road and Southern boundary of Kotla kalan upperla along Southern
boundary of Kotla Kalan upperla.

Bounded on the South By: From South east of merged G.P. Arniala
lower upto North east of merged G.P. Malahat along its northern
boundary.

Bounded on the East By: From South East bondary point of Mohal
Kotla Kalan upper upto North East boundary point of Mohal Malahat
along boundary of Mohal Madanpur.

Bounded on the West By: From meeting point of Hamirpur Una road
and Southern boundary of Mohal Kotla Kalan upper along the road
upto South West boundary of R.H. Una then along Southern boundary
of R.H. Una up to railway line, then along railway line upto meeting
point of railway line and Mohal Arnila boundary then along the
Western boundary of Mohal Arniala.

Arniala The Revenue Mohal Arniala constitute ward no. 7 Arniala Lower.
Lower This ward consists of Mohals Arnila (Part). The periphery of this
newly created ward no. 7 Arniala Lower is identifiable as under:
Bounded on the North By: Southern Boundary of Kotla Kalan
merged G.P.

Bounded on the South By: Northern Boundary of old Municipal
Council Una upto south west point of Arniala upper merged G.P.
Bounded on the East By: West boundary of Arniala upper merged
G.P.

Bounded on the West By: Near shamshanghat of Una situated in
ward no. 1 of old Municipal Council Una.
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Arya
Nagar

The Parts of Revenue Mohal Arya Nagar, Behli, Galua constitute
ward no. 8- Arya Nagar. This ward consists of part of old MC Una
ward no. 1 Partly, ward no. 2 Partly, ward no. 9 partly. The periphery
of this newly created ward no. 8 Arya Nagar is identifiable as under:
Bounded on the North By: From the Junction of Mohal boundary of
Arya Nagar and Kotla Kalan Lower then along the Mohal boundary
Arya Nagar near Shamshanghat Una and up to culvert on Una Takka
Road near old Navyug school.

Bounded on the South By: from Lalsingi khad nullah junction then
along the nullah upto Una Santokhgarh road junction near Hotel
Natraj then upto old bus stand chowk to rotary chowk.

Bounded on the East By: from Rotary chowk to main bazar upto
Gian Halwai Street Junction to street Jn. near Himachal Glass House
to Tehsil Ghatti chowk on Arvind Marg then along khokha market
street up to bridge on Una Nangal Road then along Una Nangal Road
to Takka road Junction then along Una Takka Road to culvert on Una
Takka Road near old Navyug school Una.

Bounded on the West By: From the Junction of Mohal boundary of
Arya Nagar with Kotla Kalan Lower and then upto bridge on old
Hoshiarpur Road on Lalsingi Khad.

Galua

The Revenue Mohal Galua, Arniala, Baag, Una constitutes ward no. 9
Galua. This ward consists of Mohals Galua, Arniala, Baag, Una. The
periphery of this newly created ward no.9 Galua is identifiable as
under:

Bounded on the North By: From the Culvert on Takka road near old
Navyug school Una then along the nallaha upto Culvert on Una
Hamirpur Road near Smrat Studio then along the Una Hamirpur Road
up the street junction of street to Arniala upper with the Una Hamirpur
Road near Zonal Hospital Una then upto meeting point with the old
boundary of old MC ward no. 3 upto Railway line.

Bounded on the South By: From Una Khad to 84-Porina to Main
Bazar Chowk to Tehsil Ghatti Chowk on Arvind Marg to Bridge on
Una Nangal Road near Khokha Market.

Bounded on the East By: From North East Jn. of Railway line to
railway bridge on Una Khad then along the Una Khad to Jn. point of
84-Pourian.

Bounded on the West By: From Bridge on Una Nangal Road near
Khokha Market to Takka road junction then along Una Takka Road
up Culvert on Takka road near old Navyug school Una.

10.

10

Behli

The Revenue Mohal Behli, Shiv Nagar, Rampur, constitute ward no.
10- Behli. This ward consists of Mohals Behli, Shiv Nagar, Rampur,
and old MC Una ward no. 10 complete, ward no. 9 Partly and G.P.
Rampur ward no. 7 partly. The periphery of this newly created ward
no. 10-Behli is identifiable as under:

Bounded on the North By: from Mohal boundary of Behli along the
Nullah coming from near Natraj Hotel and up to Una Santokhgarh
Road junction then along the Una-Santokhgarh Road upto Ramji
Karyana Street Jn. then along the Ramji Karyana Street upto Moh.
Panga street to Street Jn. near house of Kundan Lal to Bhat shop to
street Jn near house of Kartar Singh to street Junction near h/o Jeewan
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Kumar to culvert of Mohalla Loharan on nullah coming from Katna
well.

Bounded on the South By: Southern boundary of Mohal Lalsingi
then along Southern boundary of Behli Mohal upto Una-Santokhgarh
Road culvert near Mohalla Sainian then along the Nullah upto
Mohalla Jol upto Rampur Boundary.

Bounded on the East By:Mohalla Jole nullah Jn with Rampur then
along the nullah upto Culvert near house of Rahul Kumar then to
culvert of Moh. Loharan on nullah coming from Katna well.

Bounded on the West By: Along the Eastern boundary of revenue
village Lalsingi and Northern boundary of Mohal Rampur.

11.

11

Shiv
Nagar

The Revenue Mohal Baag, Una, Shiv Nagar, Behli constitute ward no.
11-Shiv Nagar. This ward consists of old ward of MC Una ward no. 9,
2, 6 and 7. The periphery of this newly created ward no. 11- Shiv
Nagar is identifiable as under:

Bounded on the North By: From the Junction of street of 84-Pourian
on Una Khad near steel bridge then along street 84-Pourian upto main
Bazar Chowk to Tehsil Ghatti Chowk on Arvind Marg then along the
Arvind Marg upto Himachal Glass house shop to main Bazar Street Jn
near Gian Halwai shop then along the main Bazar upto old bus stand
chowk.

Bounded on the South By: From Una Khad Junction of street to TCP
office road back side of Rehan Basera MC Una to street near house of
Yog Raj Samber via street back side of Rehan Basera MC Una then to
street Jn. near Sardarika Nalka (Public Water Tap) to Pulwala Bazar
Chowk near Shiv Mandir. Then this chowk to street Jn. on Pulwala
Bazar street of MC Park Street near old Post office then along old post
office street to Mohalla Katna well

To Ram Nath Ghatti to street junction near shop of Mathura Devi to
nullah near EWS quarters then along the Nullah to street junction near
house of RC Sharma and Kundan Lal then along the Moh. Panga
street upto junction of street of Ramji Karyana wala.

Bounded on the East By: From 84-Pourian street Junction near steel
bridge on Una Khad then along the Una Khad to downstream upto
street Jn. on TCP office road of street Backside of Rehan Basera MC
Una.

Bounded on the West By: From Mohalla Panga Street bend near Jn
of Ramji Karyana Street to Una- Santokhgarh Road Street Jn near
shop of Ramji Karyana then along the Una-Santokhgarh Road upto
old bus stand chowk.

12.

12

Neelaghat

The Revenue Mohal Baag (Part), Una (Part), Shiv Nagar (Part)
constitute ward no. 12- Neelaghat. This ward consists of Mohals Baag
(Part), Una (Part), Shiv Nagar (Part) and old MC Una ward 11 and 8
partly. The periphery of this newly created ward no. 12- Neelaghat is
identifiable as under:

Bounded on the North By: From Una Khad Junction of street to TCP
office road back side of Rehan Basera MC Una to street near house of
Yog Raj Samber via street back side of Rehan Basera MC Una then to
street Jn. near Sardari ka Nalka (Public Water Tap) to Pulwala Bazar
Chowk near Shiv Mandir. Then this chowk to street Jn on Pulwala
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Bazar street of MC Park Street near old Post office then along old post
office street to Mohalla Katna well then along the nullah near Katna
well to culvert Mohalla Loharan.

Bounded on the South By: From Una Khad Junction of Mohal
boundary of Mohal Baag and Una then along the Una Mohal
boundary up Jol Nullah Junction with Rampur then along the Jol
Nullah to Culvert on this nullah near house of Rahul Kumar then
along the Nullah to upstream side up the culvert oh Mohalla Loharan.
Bounded on the East By: From Una Khad Junction of street to TCP
office road back side of Rehan Basera MC Una then along the Una
Khad to downstream side up to the Una Khad Junction of Mohal
boundary of Mohal Baag and Una.

Bounded on the West By: From culvert on Katna well nullah near
moh. Loharan to downstream along Nullah to culvert on nullah near
house of Rahul Kumar then along the Jol Nullah to the junction with
Rampur Mohal boundary.

13.

13

Malahat

The Revenue Mohal Malahat, Malahat Nagar (part), constitute ward
no. 13 Malahat. This ward consists of Mohals Malahat, Malahat Nagar
(part), Ward No 1, 2, 3, 6, 7 of merged G.P. Malahat and Eastern side
of Ward No. 4 of old M.C. Una. The periphery of this newly created
ward no. 13 Malahat is identifiable as under:

Bounded on the North By: From South east boundary of Mohal
Arniala upper upto railway bridge on Una Khad then along Una Khad
upto Una-Nangal Road bridge near Saini Sweet Shop.

Bounded on the South By: From South East boundary of Mohal
Malahat along Southern boundary of this Mohal upto near Lileshwar
Shiv temple. Then from near this temple to overhead railway bridge
over Una-Nangal Road.

Bounded on the East By: Western boundary of Mohal Madanpur
Bounded on the West By: From near Lileshwar Shiv temple along
Una-Nangal Road up to bridge near Saini Sweet Shop.

14.

14

Bharolian

The Revenue Mohal Bharolian Khurd, Up-Mohal Malahat Nagar
(part), constitute ward no. 14-Bharolian. This ward consists of Mohals
Bharolian Khurd, Up-Mohal Malahat Nagar (part), Ward No. 4 and 5
of merged G.P Mahalat and West side part of Ward No. 4 of old M.C
Una. The periphery of this newly created ward no. 14 - Bharolian is
identifiable as under:

Bounded on the North By: From overhead railway bridge on Una
Nangal Road then upto bridge near Saini Sweet Shop along Una-
Nangal Road.

Bounded on the South By: From Railway Crossing along southern
boundary of revenue village Bharolian Khurd upto tri junction point
of Kuthar Khurd, Bharolian Khurd & Rampur revenue villages.
Bounded on the East By: From overhead railway bridge on Una
Nangal Road the along the railway line upto G.P. Malahat Mohal
boundary.

Bounded on the West By: From tri junction point along the western
boundary of Bharolian Khurd revenue village up to RTO office
backside. From this point from the back of Shelza Vihar and
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Chanderlok Colony upto Una Khad then along Una Khad upto bridge
on Una-Nangal Road near Saini Sweet Shop.

15.

15

Rakkar
Colony

The Revenue Mohals Rakkar Colony and Jalgran (partial) constitute
ward no. 15 Rakkar Colony.

This ward no. 15 Rakkar Colony consists of Ward No. 1, 2, 8, 9, 10,
11, 12 and 13 of G.P. Tabba in totality and Part of Ward no. 8 towards
left side of Una—Nangal road and ward No. 5 towards west side of
railway line and Ward No. 1 of G.P. Jalgran. The periphery of this
newly created ward no. 15 Rakkar Colony is identifiable as under:
Bounded on the North By: Northen Boundary of Green Avenue and
Dharmani colony u to Basolikhad and Northern boundary of Wardno
No.1 of merged G.P. Tabba from Basoli Khad and backside of Sahani
eye hospital and backside of Mount Carmel School upto near Rain
Shelter Rakkar colony (Una-Nangal Road).

Bounded on the South By: From Railway crossing on Basoli Khad
then along the Right Bank of Basoli Khad upto meeting point of
Basoli Khad and Rakkar colony bye pass road then Southern
boundary of Shivalik Avenue upto Una Mehatpur N.H. along Rakkar
colony bye pass road.

Bounded on the East By: Along Southern and Eastern side boundary
of Green Avenue colony.

Bounded on the West By: From overhead railway bridge on Una
Nangal Road then along the Railway Line upto tri junction point along
the western boundary of Bharolian Khurd revenue Mohal.

16.

16

Kuthar

The Revenue Mohal Kuthar Khurd, Kuthar Kalan constitute ward no.
16 Kuthar. This ward consists of Mohals Kuthar Khurd, Kuthar Kalan
Plus Part of ward No. 5 of G.P. Tabba. The periphery of this newly
created ward no. 16 Kuthar is identifiable as under:

Bounded on the North By: From Railway Crossing point of
Bharolian Khurd and Rakkar Colony along northern boundary of
Kuthar Khurd revenue village upto south west point of Bharolian
Khurd revenue village.

Bounded on the South By: Northern boundary of revenue village
Jankaur and Abada Barana.

Bounded on the East By: Along the western side of railway track
from railway crossing and Bharolian Khurd and Rakkar Colony
junction up to railway bridge on Basoli Khad then along southern
boundary of Tabba revenue village upto Jalgran Khad.

Bounded on the West By: Western boundary of revenue village
Kuthar Khurd and Kuthar Kalan.

17.

17

Rampur

The Revenue Mohal Rampur Bela, Rampur constitute ward No. 17.
This ward consists of Mohals Rampur Bela, Rampur Plus Part of
merged G.P. Rampur Ward No. 1 to 6 Plus North side part of Ward
No. 7 from Jol Nalah to Culvert on Una Santokhgarh Road. The
periphery of this newly created ward no. 17 Rampur is identifiable as
under:

Bounded on the North By: Southern boundary of revenue village
Lalsingi then southern boundary of Behli revenue village upto Una-
Santokhgarh Road culvert near Mohall Sainian then along the nallah
up to Mohalla Jol then southern boundary of Shiv Nagar and Una
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revenue villages upto Una Khad including Shelza Vihar and
Chanderlok Colony.

Bounded on the South By: Southern boundary of Rampur Bela
revenue village.

Bounded on the East By: Eastern part of Shailja Vihar and
Chanderlok Colony and RTO Office then along eastern boundary of
revenue village Rampur and Rampur Bela.

Bounded on the West By: Swan Khad along the western boundary of
Revenue villages Rampur and Rampur Bela.

NAGAR PANCHAYAT, BIR

Sl. No.

Ward
No.

Name of
Ward

Identifiable Description of the Area

01

Bir (1)

From Bari Nalla Bridge to Forest Rest House to Bir Chowk towards
Bir Gunehar Road to Flyer’s Paradise hotel to Janak Raj’s House to
Mashan Nala towards upper side of Nala to Billing Road upto
Billing and Cholat Nala and downhill to Bari Nalla Bridge.

02

Gunehar

From Gunehar Mashan Nalla to Gunehar Bus Stop towards right
side of road to Vet. Pharmacy Gunehar to River side to Bangodu
water fall to Panjoldug to Billing towards east side of Road

03

Lahad

From Mashan Nalla towards Fatt Road to Bhag Singh’s house to
Lahad Road near Bhagat’s Cow shed to Janglu Ram’s house to
Bharat Ram’s house to Trilok Pnadit’s house in lower lahad to
Khopu River site upto District Mandi boundary and up hill along
river site to Ram Singh’s house to Gunehar Bus Stop to Mashan
Nalla towards Fatt Road.

04

Kotli

From Bir Chowk to Gunehar Road by Fatt Road to Anant Vidya
Niketan School to Chowgan Chowk to Bir Chowk and back towards
Gunehar Road.

05

Chowgan (1)

From Bir Chowk to Kamal Dev’s (Kamlu) house to Sagarmatha
Hotel Road on the upper side of Road, then towards Desh Raj’s
house and towards GPS Chowgan to Gandhi Chowk to Deer Park
Road towards Ajiya pal road toward right side to PWD Sub
Division.

06

Chowgan (II)

From Late Sh. Amar Nath’s house (Main Road) towards Sagarnatha
hotel on the downward side to Appas hotel to Gandhi Chowk to
Gian Chand Verma’s house boundary to Namlang Resort to Sanjay
Secretary’s house to Sensh Ram’s house to Chowgan Chowk to
Amar Nath’s house (Main Road)

07

Suja

From Gandhi Chowk to Kyori Nalla Bridge near tourism parking
and down hill along river till District Mandi boundary to Piyar
Chand’s house to Prakash Chand’s house to Smt. Meena Devi’s
house and then towards Gandhi Chowk




ST, fRATeeT U<el, 09 Ve, 2026 /19 o, 1948 707

8. 08 Bir (IT) From PWD Sub Division to Bari Nalla Bridge to kyori Nalla Bridge
to Deer Park Road towards Ajiya pal road to Sohan Lal’s (Sohan
master) house to PWD Sub Division on the left side of road.

9. 09 Kyori From Bari Nalla Bridge to Bari, Dhanri and Ghornala Villages and
then towards Bhattu Sherabling Monastery to Magazine and MRF
Facility Kyori to Virender Sharma’s (Vicky) house and then
towards Kyori River side and uphill to Kior Nalla Bridge near
Panchayat Ghar (GP Kyori) to Camp Kasba upto River Side Bari
Nalla Bridge.
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fhed GehedT : Thu & 0 713334 /2025 ARRT URlT 16—04—2026
A GAR
amfa
CEIEECK GRCC]
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I @ Ho 79 WA S0 152 WERT |0 719, 774, 770, 771, 772, 773, Y& TIGIG! 00.06.23 &0
Rera 78T I8t BGaxd 0 692, Telel Uamd!, [STell BITST, 2090 SHE=I a9 2019—2020

Tifeq T —

1. DY FAR G, 2 DT <@ g, 3. g <dl g3, 4. I <A1 gA, 5. fog <@ g,
39 <4l gF g1 gF WIEFR, 8. (31) ofdl fdear (@) fade 4= (|)

6. XHI <4 YA, 7. PRl
PNl &1t 9. BaRATY Y3, 10. T AT YF, 11. Ia9 YT GF, 12. =TT <l fauq g=
ARER, 13. A9 AR Y3 WG S JF el <dl, 14. dfold @& Y, 15. 6l AR Y7,

16. fd==1 <&@ YA, 17. IGAT <G AN, 18, SHTGIRTEN] <dl fdear goi @e g qEdl <l
19. TR <41 fqear, 20, #919 ¥Ml Y7, 21. WOl ¥HI YA IHad A FEAS, 22. HHA JF,

23. N9 YN, 24T dar YAl 25 GATA YAl 26. YW Al AT §EAMGE Y SRR,
27. 9€ UHN YA, 28. NI oAl A ST AR, 29, FHAAT <dl AT RGARS IR fqEr wy,

3. Jd ¥E YH, 3. ¥l AR A Pl A A qfen,
32. WUAT <9I, 33. HAIMBT YAl 34. FEAdl fdear d& USRI YA A oAlel, 35. ™Y YT,
36. RII®ET TN, 37. AT faear YR FIR I3 9a HAR, 38, fITe FAR T, 39. BT <l
ﬁ4oﬁwﬁﬁwwwwﬂ‘rﬁm41aTEﬁG[cMNga\mﬁqumHNgaﬂ‘vﬁW
42. RIRT g1 S AR g3 g1 e, 43, WDl A SiifYs {AR g gAl drd

44. o g1 fdem ST HAR gA ﬂ‘rﬁW%WQﬂﬁé‘cﬁ’fﬁWW
46a§qgag:ﬁé?ﬁﬁwﬁmq47wgag:ﬁéﬁﬁwﬁmﬁ4smgsﬁqﬁézﬁ
gl RmEr B, 49. 3mem YA Y qdl AT M fhE, 50. 3eUT YF gl odl AT R fhe,
51. 3RY U (M Y3 SN g1 qdl, 52. O G 30 Y3 SIHdl =1 <dl, 53. O[T fdear
3eles g3 Sl g1 <dl, 54. 39T Helold Y3 el Helol[ Y ARSI dl, 55. AR da g
X U I, 56, Wl FAR YA AM °< GF BT @ QT €, 57. AT BAR F A IS g

g1, 69. WA <dl YA BN @ YOI d< Y3 da1, |1 Fardiar #elel Qi UedarR gl dexiT,

SRIFT hed! 39 U ¥ [FaRET 2| s394 gfqareior & 68 dR ¥897 §N fdy
Y, IR AERY qdh F a9 gz o | Tl o L gar U™ FHRA | STHIAT had dl T
STABR ORI &R &1 A AT | o1 3@ $3T8R RT U@ & gfed fear sar g b
39 B9 IR AT BT PIg SoR 9 URIS & ol a8 fodid U 16—04—2026 I TSR BT
ETAd H IMATAdT AT IHISIA- BIOR BB U IR FHal & | RSN &I FRd H Thaw]
PRIATE] A H g ST |

3ITST fa=ids 25—03—2026 BT TAR BWIER d AR Aled NI aTT |

AR | FXRIRT / —
e IS AT TUH 0N,
Uoredl, HiTsT, f2ovo |
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9 IISTId HEP FHSdl Y2H Il Ud PrRIBGN SUSIhN, dedle SHIIT,
fStem wirsT (fRovo)

ghedT H0 : /2025

it / S\l Mast Ram s/o Kishori Lal, r/o V.P.O. Chetru, Tehsil Dharamshala, Distt.
KAngra H.P.

Vs.
1. The General Public.
2. The Commissioner-cum-Registrar Births and Deaths, MCD, Dharamshala.
3. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.

a9 ——UTAT—u= SR gRT 13(3) f2ATerel el S0 VT 9g USiiRoT AfafaH, 1969.

T / 8T Mast Ram s/o Kishori Lal, r/o V.P.O. Chetru, Tehsil Dharamshala, Distt. Kangra
H.P. 9 39 3feTold # yrei=—ua afed HDEHAT QTR fpar & f5 SUH Grand Father Rasila Ram
s/o Kanchan Ram &1 & /9g fadidh 07—12—1972 &I 31T & W=y UHO HI0 &HeITel / Hafed
UM 9=Aad Chetru ¥ S T Uoiigd =1 2| o1 9 Usiigd fhd 9 @ QY f&d SiRi | 89
A $eER INUF & R AWK SIdl &I dqT GHud gl & gfad fear o g &
I fdt @1 Wt SWRiad o1 /7y fafYr ooligd {5 S aR 313 Tavis! 81 a1 98 891 3feTad
H fadTd 27—04—2026 BT IRATATH AT ThTId- BIOR BIDHR UAT TARTST YT HR AHhaT & | =gl
i 2ur—uat S Ay gofigd fha S ar e aikd oR & S |

I fedip 28—03—2026 DT BN BEIER T HIBY 3TSTld gRT SINI b Tr3am |

AR | BETR / —
HTIBNT USRI,

R, [T BT (fRowo) |

9 ITTd TP THRAT YoH A Ud HRIGN TUSIEHN, Tedld SHea,
fStem wirsT (fRovo)

HJPEHT 0 : /2025

i1 / s¥cl Sunil Kumar s/o Ramesh Chand, r/o V.P.O. Chetru, Tehsil Dharamshala, Distt.
Kangra H.P.

Vs.
1. The General Public
2. The Commissioner-cum-Registrar Births and Deaths, MCD, Dharamshala
3. The Registrar Birth & Death, C.M.O. Kangra at Dharamshala.

a9 ——UTAT—u= SR gRT 13(3) f2ATerel el S0 VT 9g USiiRoT AfafaH, 1969.

S / ST Sunil Kumar s/o Ramesh Chand, r/o V.P.O. Chetru, Tehsil Dharamssala, Distt.
Kangra H.P. 7 S 37aTaid H UAT—ua Afdd Joed1 SRR fhar § fb S¥@d Grand Father Mothu




ST, fRATeeT U<el, 09 Ve, 2026 /19 o, 1948 713

Ram s/o Kachan Ram &T S /q<] f&Hid 4—2—1975 &I T3 2 U] THO W0 EFITAT / Haferd
™ d=rdd Chetru § S0 fafy dofigrd 51 & | ok 39 Uoligd fhd oM & omewr fad oiRi | g9
AfCH SIATR RSIUF & §RT AR AT Pl qAT AR G BT Grod fHar Smar & &
afe fHefl @1 ff SWiad o /9 Y dofipd fFd I IR $IS TaRTSl &1 dl 98 U1 YavTof
THNY TeTerd H feid 27—04—2026 BT IATATT AT IHTATT BIOIR BIBR AUAT TARTST U B
HHAT © | IIAT JaATdDb 2uf—u3 4 Al usiigd fBd S R airaer uike &R &l SR |

ST R 28—03—2026 I AR &R T HIER 3rETerd gIRT SIRT fdoam war |

ATER | EIETRT / —
HTIBNT USRI,

gHeITe, Tl st (fRowo) |

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Ajay Kumar aged 40 years s/o Sh. Mahinder Singh, r/o Village Ghurkal, P.O. Bharoli,
Tehsil Jawalamukhi, Distt. Kangra, H.P.

2. Kishmati Kumari aged 20 years d/o Sh. Puran Mahato, r/o Village Rakhwariya, P.O.
Ramgarhwa, Distt. East Chamaparan Bihar 845 433 “Applicants.

Versus
General Public " Respondent.
Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 25-01-2025 at Village Ghurkal, P.O. Bharoli,
Tehsil Jawalamukhi, Distt. Kangra, H.P. and they are living as husband and wife since then, hence
their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 28-04-2026 at 11.00 A.M. The objection(s) after 28-04-2026 at 11.00 A.M. will
not be entertain by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this day 18th day of March, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cum- Marriage Officer,
Jawalamukhi, Distt. Kangra H.P.
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9 ST deYIeiaR U4 Held JHredl YoM dvft dawd!, fStem simer, f2owo

fhed GehedT : Thu & 0 713357 /2025 AT Ul 16—04—2026

AT HAR A

o

qfA @rar 0 75, @AMl H0 148, WART eIl 783, 784, 785, 786 Ihal dIaTal 00.11.28 B0 Rerd
8Tl GI8d BaaKd 0 692, dedlcl Uawd!, fSTell HIRTeT, fZovo STHIE=! ay 2019—2020.

Afeq g9m.—

1,
s fRel o, (@) gom g wo s

4. T A Y WIRFR, 5. 39 UHY Y3 fAuq g3 HIGNR, 6. @#1 <4l g
7. AT gF W0 i A UBIE, 9. 7T <Al ,

10. fIS AR Y= wdME <« YF WIGdl, 11, dferd g g
12. 6 AR Y3 Ui @& YFA WEdl <dl, 13, fd=sT odl gEr ol
14.Wé‘cﬁg‘aﬁtﬁa—< Wrael qdl, 15. SHTAIRE™) <dl fdear gl @ie
16. RPN <Al G agYal, 17. mm—cﬁéé‘rﬁagﬂm 18. ﬁv—\fvnéﬁﬁwwemgaﬂsmﬂq
19. A T QAT IMEE Y SEAME, 20. HOT WD PE MG, 21, A gF FEANS A
SERAT, 22. X9 Y3 g8qMe JF SFRAT, 23. GAloadl YT g8Aa Y3 SHIRATRI, 24. gA-erdl
AT gEHMe G SR, 25. RMYR] <Al fdedl gEAe JF SRAT, 26, WMT HARI GAT URA
M Y SERA, 27. AT FAN QAT WA IM A SRR, 28, AT <dl AT wRE I A
STRATY, 29. I YT YF IGAT, 30. ngamex 31. AT <Al QAT g At U,
|l AR A8Td |I8d, UCaR g9 daxiT udwdl, [Tl HivTsl, fZ2ovo |

g ‘g

$Y08R dedld Uasd]

SWIGT JHeAT 39 AT ¥ [ORRIE & | 39H UaiTer & $5 R |89 SN fhy
Y, GR= AERY b F e 9 gg o | WAl 7 e yar U™ A H S[FHAAT FId Dbl qAT
$IATR ORI R BT R fhar| 31 3@ $TABR §RT Uf@reiTor &7 grad fear s 2 &
9 39 aR B Pl BIS IOR g TaRrel 81 Al g8 faie Ul 16—04—2026 HI ALTERIER] Bl
JETAT H ST AT T BIOR BB UL PR AHAT & IR BRI Bl JRA H YhaRW]

PRIATE! 3F H g SITed |

31Tt faie 25—03—2026 BT BHR EXIER G HIEX AT STRI 3l |
HER | EER / —

TS AHTESAT TH 0y,
Uoredl, BiTsT, f2ovo |
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9 IISTold dedlder Ud Weld daredl v ol t=rew), fSrerm oirer, f2ovo

fhed GehedT : Thu & 0 713333 /2025 AT Ul 16—04—2026
AT HAR A
EEIL]

faorg HAR anfe

qfA @I o 77, WAMT 0 150, WART 70 755 Yhdl dI&T4l 00.06.68 B0 Refd HETA QIgd, Baaw]
0 692, dEUTT Uaew!, ST HITeST, fR0u0 STHTEg=<1 a¥ 2019—2020

feq gam.—

1.%@@@%%,2%%@@%,3.%@1? 7o o
4, =1 <@ g gof ), 5 JoMT A g gOf dQ, 6. SHIGIREN <dl Yol gof
7. TR <41 UST YHEe, 8. AN ¥ g Hae, 9. Hel Al IMEe, 10. HHA G FEAMNG,
11. XU Y3 FEAG, 12. il oIcl YA F8AMe, 13. GAT odl Y3l F8dHa, 14. MR qdl Al
FEHTS, 15. 2T HART G URE M, 16. GoT HART GAT URH M, 17. Al <4l gl IRE [,
18. fa®rd a1 a5 <& 19. 3161 HAR YA T, 20. fhRor QAT AWHI, 21. ReET YT FHI, 22.
G GAT G6I, 23, AMT QAT A1, 24. Hicl <dl fqear @@l gF S 9, 9 i w8

qIgcl, UCAR gl dexIul, dedlel Taadl, 7l sirs, f2ovo |

A

$908R SHeR dedd Jaad]

SWIET JHEAT 39 AT 4 [GORENT & | $9H UAaQiTer & &5 R A SN by
Y, GR=] AERY D F I 9 gg o | WAl 7 e gar U A A rqAAr Fad dl q
SYAER SIRT &R 1 R fhar| 3fd: 3fd $TAeR §RT UaraRTor &7 gfd fear s g &
9 39 aR B Pl BIS IR g TaRrel 81 Al g8 faie Ul 16—04—2026 Pl AATEHIER] Bl
JETAd ¥ AT AT gPhIia- BIOR BIPR U PR Fhdl © IRBINORT Bl R H YhaRwb]

HRIATE! 3F H g SITeY |

31Tl faieh 25—03—2026 BT BHAR EXIER G HIEX Ald STRI 3l |

AR | FAEIRT / —
TEISH AHTSAT TUH o7,
Yeaxdl, TSI, 2090 |

9 IeTed dedlder U4 Were gared goM Aol daedl, St wivTsT, faovo

fhed GehedT : Thu & 0 713368 /2025 ARRT Ul 16—04—2026
AT HAR 37T
EEIL]

B HAR 3N

Rl
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A @rar do 78, WM H0 151, WIRT BT 690 YHAT TATETET 00.02.70 20 Reyd Herad QI8
BEEWT 0 692, Tl Uaedl, Tl HiFTel, f20U0 STHTE=<T 99 2019—2020.

Tifeq T —

1. B FAR Y7, 2. Ul <@ g2, 3. g <4 g, 4. 39 <dr A, 5. f9g <@ g,
6. XAl <dl QAI, 7. A <Al AT Y WerR YA, 8. (31) oar fear (4@) fa9e g (|) gon g
fPel AT, 9. BERAT YH, 10. T T G, 11. I ST Y, 12. ¥ <l YT fauq g
ARNR, 13. A9 $AR Y3 WG S JF e <dl, 14. dfold @& Y, 15. 6l AR Y7,
16. fa=s1 <t g, 17, 9T <@ g, 18 SMEREN <@ fdear gof d" gF wiEdl <),
19. fbRom <t fdedr 20. w9 el UA, 21. HET YA YA IMAA YF FEHMS, 220 HHAA YT,
23. XUL YN, 24. G AT AN, 25. FATSAAT Y1, 26. IHLAR] QAT [T gEAMS YF SRR,
27. 9€ UHN YA, 28. RRE Al YA ST AR, 29, FHAAT <dl AT GRS IR fqeEEr wy,
30. Yol @& YA, 31 3G [AR YA Al el GF IR, 32 IS G 00T U, 34. U U7,
35. W UA, 36. 319 YAI, 37. MM GAT, 38. Y=l <Al YN, 30. Fa HAN AT, 40. AfAST <dl
g, 41, ST QAT fder <rem fBeH gF e, 42, ST WENH UF 3fgel Helo gF S
AR Tdl, 43. #eR 9 F WU YF UH TN, 44. Golldd HAR Y3, 45. AT HAR Y3, 46. T
<dl g, 47. UIACT fdedr A9 @e 9F BT @ YO 9<, 48. GAld BAR Y, 49. JTOIA FAR T3,
50. Siretl AT |a-el @€ BT @ YOI @&, 51. $HedIvl @g YF, 52. Il qdl fdear dHeR HAR
93 B @ JOI @&, 53. 3R I YF, 54.@?@&@,55.@3&@,56.@%@
BEl @ Yo d€ 9F §e1, 9 FariiaE w8t q8d, UcdR gl dexlul, dedid dedl, foTe
HiTeT, f2o%o |

$ITER STHSR dedlel Uead]

SR ghed! 39 g § AR 21 sd¥ gfqareior o &8 IR ¥8 o ey
Y, R AERY dRdb A dHld 9 8g | Wil o HSI Ul U bR H SRIHIA] Fad Bl Rl
$YABR ORI R Bl AR fbar | 31 3/ STABR gRI UlIArERTor &l e fbar oiren € b
39 B9 IR AT BT PIs SoR I RIS & ol a8 fodid U9 16—04—2026 I NSRBI
3ETAd H IATAdT AT FHTAdT B Bl Sk / YaRTol UL B Fhall & | IRSTORT dl GRa H
UhHdRBT HRIATE! T § TS ST |

3ITST Tl 25—03—2026 BT FAR BWIER d AIER Aled SN gaTT |

AR | FXRIRT / —
TEG AT TAH v,
Uoedl, HiTsT, f2ovo |

9 IISTold dedlder U4 9ee garsdl oM Aol v=ew), e oirer, fRovo

fhed GehedT : Thu & 0 713330 /2025 ARRT URl 16—04—2026
AT HAR 3N
EEIL]

3T <q
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A ar |0 73, WA FH0 121 T 139, AN fdH<T 102, IHdT ATRTET 06.64.32 20 Rerd Aelal
QIES, BGI 0 692, TEUTA Uamdl, RTAT HITSl, Z0W0 SHE=T a9 2019—2020.

Tifeq TaH.—

1. 39 g YA g1 93 WIETR, 2. @) sl oan fJear f6er) ardt (3) fa9e g3 w@o
3N fHeIRT olret () Yol g w@o 3 (hRIR) drel, 3. HaRArT Y3 fduq g3 9IeRR, 4. 99 dlel
g3 fAuq g3 WIRFR, 5. Ia9 UHT Y3 fduq g9 9IeFR, 6. o#q1 <dl AT fdug g3 9IErR,
7. gl GF W0 ST 31 UBIeI, 8. A YAT W0 S 39 U, 9. Ol <Al W0 3MH U,
10. faS AR YT 9EM I YA GG, 1. dfod gw A qo G gF 9IEdl <),
12. X191 {AR YA YUT d< Y3 9adl odl, 13. fa=a1 <41 g2 qui d< 9= @rach <dl, 14. IS0 <dl
AT qul d" YF Wrach <dl, 15. SFTAIRa™) <dl [qear gl d€ gF wiadl qdl, 16, e GAT wre
<91, 17. YMad YA g89ME JF SHRAR, 18. HHc YT S8AME YA SHIRAT, 19. X9 YT FEAa
U3 STRAT, 20. Gl ofdl Y2 S89Me G STRAT, 21. GATerdl Y3 g9 G SR, 22.
RMTR) QAT fdear gede gF SR, 23, G9AT Qdl YA YA, 24, gl Ul UM Wy
93 fHORY e, 25. D@ 48 @ DA ARV F B8R A, 26, FAGT AR YA G, 27.
®W Tl gF 3Rl YF < 06, 28, Rer el gl ol g Qe ]U9, 29. sl 3ffel faedr
372 g3 <T RT, 30. AR HAR Y3 372D Y3 < 9, 31?15%@[@1‘93%@%33&31
RIS, 32. ﬂﬁﬁawga%a—cﬁwgaé*ﬂw 33. XU g1 el 61 YF < ]IS, 34, HADI
<) fqear foee 1 g3 < I, 35, YUl 99 gF RN e 9F oeR, 36 gl <Al fdeAr fERh
el A ofex, 37. 3l BAR Y o« RAE Y D, 38. (9] dren YA o+ ' gF A,
39. ¥ HAR T TP Tq, 40. AJZGN HAR Y3 UBI @€ Y3 4D, 41. SifUd1 GAT YHTer dg
U3 AP, 42. Bicl <4l [ded1 yprer dg g AD, 9 Fariare qeied q8dl, USaR gl daxiT,
dediel gEved!, f7elr Bivrsl, fovo |

SITEN SHeR dedld Jaad]

SRIF hed! 39 g ¥ fFaReET 2| s394 gfqareior & &8 drR ¥897 o fdy
Y, R AERY dRdb A dHld 9 8g | el o HSI Ul U bR H SRIHIAT Fad Bl ol
STABR ORI &A1 AR AT | o1 3@ $3T8R RT U@ & Jfea fear sar & &
39 B9 IR AT BT PIS SoR I RIS & ol a8 fodid U9 16—04—2026 Pl ISR BT
JETSd H ST AT IHIAAd BINR BIHR IolR / YaRTST U HR Fhell © | RSN BT Gl H
UhdRBT HRIATE] T § s ST |

3ITST Tl 25—03—2026 BT TAR BWIER d AR Aled SN aTT |

AR | FXARIRT / —
TERIS FHTEdm werd Srofy,
Uoredl, HiTsT, f2ovo |

9 IASToId HED FHEdl Y2H Il Ud PrRIBN] SUSIhN, dedlel SHII,
fStem wireT (fRovo)

JHEHAT F0 :  STH TOIThRIT

Mr./Mrs./Ms. Lalita Devi d/o Sh. Mehar Singh, r/o Village & P.O. Sakoh, Tehsil
Dharamshala, District Kangra, H.P.
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Vs.

The General Public

The Registrar Birth & Death, C.M.O. Kangra at Dharamshala

The Commissioner, Municipal Corporation Dharamshala

The Registrar, (Birth & Death)-cum-Panchayat Secretary, Concerned G.P.

a9 ——UTAT—u= SR gRT 13(3) f2ATerel el S99 U9 9g USiiRoT AfafraH, 1969.

b

Mr./Mrs./Ms. Lalita Devi d/o Sh. Mehar Singh, r/o Village & P.O. Sakoh, Tehsil
Dharamshala, District Kangra, H.P. T 39 reTad | grRiF-ud afed HDHEHAT QTAR fear g fo
AP ST A6 05—04—1967 BT AT & | UR=g THO A0 EFRITSAT/HafRd I Uarad H 5T
fafr oSfipd 71 & | o/ o I doliga 5 99 & ofewr & SiRi | 39 Aifed 33deR Ioiad
F ERT AW Al B dA FHiud FEieEl B giuaa e S 2 afe feir & o
SR o1 A doiiad b S aR $Ig YaRTol 81 ol 98 AU GoRTol 89RI faTerd 3 e
26—04—2026 P JAATATT IT THIATT BIOR BIDHR AYAT YaRTST UL HR Hbell © AT AP
AYI—TF S Al Goiiepd fhd &M R 3mesr gikd &R o S |

ST faHTdh 26—03—2026 BT AR BXER T HIEY IfaTeld gRT SINI fhar 137 |
AR | FEIEIRT / —
PRIBR] GUSTIRT,
geITe, Tl st (fRowo) |

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Pankaj Kumar aged 34 years s/o Sh. Surinder Kumar, r/o V.P.O. Khas Ghallour, Tehsil
Jawalamukhi, Distt. Kangra, (H.P.)

2. Anchal aged 30 years d/o Sh. Rashpal Singh, r/o V.P.O. Bhavnour, Tehsil Mukeriyan,
Distt. Hoshiarpur (Punjab) “Applicants.

Versus
General Public " Respondent.
Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.
The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 13-04-2018 at Village Bhavnour, Tehsil

Mukeriyan, Distt. Hosiarpur, (P.B.) and they are living as husband and wife since then, hence their
marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
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office on or before 20-04-2026 at 11.00 A.M. The objection(s) after 20-04-2026 at 11.00 A.M. will
not entertain by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this day 18th day of March, 2026 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).

I T ed |eedl yem soft, sraan, Rt st (Rovo)

FebeAT 0 : 09,/ NT/C/2026 ARG RIRT : 30—01—2026 ARG U : 27—02—2026
s IeraTe T A A1 A g, 9l "eTd |re, dgdrd sradl, e direT (fRovo) |
- et |
CRlk]
3ITH STt g |

v ——urel—u= IoTE ifieRg #eTel S8 H M gowil ar |
SR Wi 7 FNEEEN & HrEferd § URA-UF 79 & gl 59 MR | o™l 8

5 =1 AW orE Rere #eTd 18 H IPUTd F S I8 Tl © ldih W dSd Bl Whdl
gEOT—us # gl I gF Al QM T gol § Slife WRT wEl AW 2| well Jord el
HETd =TS H U+ ¥ I §okil I Y Qar gw< IuH JeTel 2Tl g3 50 fQae o< &
w9 ¥ HRAMT ATEA B |

31 39 $XABR AIfCH Iou= f2odo & AEyH A WA Sl qfl el Rederl @
g fear Sirar & b afe (6 aafdd o Sad 9 &1 goKil aR Bl YaviSl 8l df 98 faid
16—04—2026 P! JFUBEIER] & PIATTI H BIOR IATHR MTAT IR / URTS Y PR Fehall @ |
IR/ TaRTS U 1 31 @] GRA H IR AW ORI B & QY UIRd HR QU SR |

3ITST f&lh 28—03—2026 I HX BIER d HIBR 37Teld A SIRI §aTT |

AER | BETRT / —
dedloleR Ud I8d ddredl U 2o,
Sragi, fSterm sivTeT, f2ovo |

9 eI HEd |HrEal yem gofl, sraai, frem st (fRovo)

gbedT 50 : 08 / NT/C/2026 ARG RIRT : 30—01—2026 GISGERCNIIE

fafer =< g=1 s et 39, arfl q8Te Halle, dediel oi¥al, frelr wimer (f2ovo) |
et |
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CEI

SILAVEGI g |
v ——urel—u= o AfieRg weTe S99 H AW gowil ar |

SWiad yreft o1 e & Bt § URiF—ud 7Y & gl 39 R 9 [WIRT @
& ueft & faar &1 W IoRa Rare #8d Jelle # Ay < g3 il <of @ 9afd 3R R
BrS g A Reafs # Y =T g= el ¥ &6l 2| Slifd A fUdr &1 981 7/ & & | ureif
RISIE el /el Jallc H o fUar & ™ &l gowil A ov g3 Wile] SuaM fafer g3
AT M B wY H BT ST B |

I 39 TIAER Alfed oiu fRoW0 & AyH ¥ HE o dT der ael RedeRl @
gfad fear Sran 2 6 afe fodl aafad @ Saa 9 &1 3ol R B UaRIel 81 df 98 f&di®
16—04—2026 P IENEWER! & BRI H IR MBI TAT IoR /TR U B AhdT ¢ |
IR/ ToRTS YR 7 B DI GRA H IWRIGT 1 GO B D 3N YIRT dx QY SR |

311 faleh 28—03—2026 DI WX BXIER T HIBR AaTeid A SIRI §aAT |

AER | EIIETRT / —
dedloleR Ud I8d adredl U 8o,
Sradr, fSterm sivTeT, f2ovo |

I T ed |Hredl yem soft, sraan, Rt st (Rovo)

HbedAT 50 11 /NT/C/2026 NI &TIRT © 11—02—2026 arrg et
2 I HAR F 51 qeR [8, ardl #ofie, dediad Siadi, f57ar sirsT ([Bovo) |
ogTeft |
CRIC|
SIEECERI eS|

v ——urelT—u= IoTE AfieRg #eTel S99 H AW gowil ar |

SR T 7 FENEE & Bt § URA-UF 79 M gl 39 MR ¥ oI ©
6 *RT AW oG Rare 78T AdiC § JHIY g% SOl © Sfdid -1 M gardd Rl d el
FHO—UF H GUTY FAR G A HeR RiE T § Sifd AR e M TS © | Uil oRe e
HETd HAlC H AU M DI GORIT A g 3 FeR 48 UM GAY AR g 31 qeR G &
wY H BT TS ¢ |

I 39 TIAER Alfed o fRoW0 & Aeyd ¥ 9HW o dT der el RedeRl @
Jfaa fear Sirr g b afe (& aafdd o Sad 9 &1 gORIT aR Pl YavSl 8 df 98 faid
16—04—2026 P! JFUBKIER] & PIATTI H BIOR ATHR 3FTAT IR /TR U PR Fhall @ |
IR/ TARTS UK 1 31 @] GRA H IR AW GORI B & 3MMQY IR HR QY SR |
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311 faleh 28—03—2026 DI WX BXIER T HIBR AaTeld A SIRI §aAT |

AR | BXETR / —
dedloleR Ud I8d JHredl Y| 2o,
Sar, ST wiTsT, f2ovo |

g I[STaAd Aedd qArgal e Hoft, S, e swirsT (fRovo)

qHEA H0 : /NT/C/2026 TR SRIRT : 30—01—2026 SIKEERCEIE
s gefa~ Rig g3 i 9= M, 9l S0, dedie sradl, Srar wirsT (Bovo) |
et |
CRIE]
AT ST g |

g ——UrefAT—u= G 1 WelE #ETdl 981 § A9 §oKil ai |

SWiad yreft 1 el & dRifed § URiF-—ud 7Y 9 gh! 9 R 9 [OIRT 7
& Sa® far &1 99 Ioa RerS AgTd I3 H aaa (g g3 #f 9=) 9% Tol © ofdid
IMYR HTe d Yga U H dofa<l Rig §3 A< ¥ Gof © Silfd A1 |al 9M g | il o
A /BT S8l H U M Bl ol dJofawd g Y3 A=) SUAM dofawd g Y d=I I B
wY H HRAT AEA ¢ |

A 39 AR AIfCH Ioud 80 W0 & Ae¥ | HAW ol a Gl RedeRl &l
gfad far sran 2 6 afe fodl aafad @1 Saa 9 &1 3ol R B UaRIel 81 df 98 f&di®
16—04—2026 P IENEHRERN & BIATTT H BIVR AMHI MIAT IO /TR U B AhdT ¢ |
IOR / TARTSl YA 1 B ] GRA H IURIGT A GOKT DI & 3MMa¥ UIRd HR QU SR |

311 feleh 28—03—2026 DI WX BXIER T HIBR AaTeld A SIRI §aAT |

AER | BETR / —
dedloleR Ud I8d ddredl Y| 8o,
Sradi, fSter sivTeT, f2ovo |

§ IQTeld PRIGRI TUSIRBRI ST, dediiel Saremrgd!, f57erm sirer (f2ovo)
%9 o : 17 /C/ 2025 T gped M GORIT IO 3ol TRRY U : 17—03—2025

S ST <dl gl WUl g, Mardl gere, aedid g orar o, fBamEd e
TR |

ERIE
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SIEACEI

$YABR oY ATl Yol "JeAl—gATdl” g BRd)

frw—yreiar—ua A gowi AT S oo <dl g1 wun, Fari gdie dgdie g fRrar o,
fedTere uawr § M g% HRA Bg 3fded U |

Ig WIA-UF A g%l Ui sNHl ST qdl gEl wur Farll gdie dgdd
SATATgET RSl SBITST, f2Aed Uasl -1 59 <ITed 4 UKd 8ldx Fae &A1 § & S9ar 9m
A8l gele, Al guy, deud SaTarel], e SiTel fRArd Uasl & oRa ifiekd H SIHa!
T G B T ® T P AT T 2| ARG # SHGT WEl A SO < g war ¥ 3
grfelar SUAr AW HeTd gelc Hiol "ey, dedile Sareidl, el BrTeT fRHre e & RIeRg
31f¥eRg # ST <dl gt /U1 & qolg ST <dl G ST Tof draml drsd © |

31 "SIABR RMSTUF EHMES TR "HRA—HARl” g SRAR & AegH | A STl el
T RedaRi & G fhar Sar g 6 oR {6l &1 SWiad 719 goxil aN By SoR d
TORTST 81 A1 98 Qi TRIRg URM 17—03—2025 &I Fd§ 02.00 T9f A IbR UM 500 Tol TP
qRATTT H AT IT dhTAd= TTAT TaRTST IR & ATy H IURT FIh) U Y
HHAT T ST UHaRHT HIIATE] A H s TR A GO Gol Bl & MM 9N IR ey
ST | S9® SURI Bls Soik /TR Bifdel THRIT T 81T |

311 faieh 05—03—2026 BT WX EXIER T HIER AaTeld A SIRI G |

AR | FEIRT / —
TEG AHTEAT TH 0y,

SATErgl, T sirsT (fRovo)

9 ITETad ed |HTeal fgada oft, #sfior, e sirsT (Rovo)

gt o : 814526 / 2026 TIRIg UefY : 16—04—2026
ursiia R g3 fhes, Mardl #8Ta gwR, i 9 Su—dsdiial Asiol, f57erm Sivsr (fZovo)
greff |
CRIk
JMH STl

fawa:—am™ SO d19d oI e |

greft  Joreia R 43 fhess, Al w8 @@, A 9 Su-agdrd Asion, [T ST
(fBowo) 1 UreAT—u= UfT sraTead x e fhar © 1 ST M Iod e & Uear ga
T © ABTA TWR, SU—dgdiel AT H TAd o B AT 2| weft &7 A IoRa ifier # Io7
iz o & el 3 Aol § SHBT M IOToid RE gl 21 31 YoRd el @ UedR
T S B HEld TR B I JfMeld H IFHT A9 07 8 Y3 (g & qoy Roreld (g g3
e o 9 3o fhaT SR | aRad # A=—f1=1 q1 ¥l &7 98 T & Afdd © |

31 HAAIRYT Bl GAdTs o dolNdT STISR G galldl eAI—gal R i far S
2 b 59 g § B o ff foefl U &1 3 ff SR /TR 8 aF 98 fedid 16—04—2026
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UTd: 11.00 991 qP JAATATT AT THTAATT UL BIBR AU YIRTST UL PR AHAT & | IqDb SURI
Brg A ISR/ URIST SR GG 9 BT oM uredl &l M oRd 3 ¥eld & 9eaR g S &
HETd SWR & XToINd Afferd H 07 g g3 fbgw & oy Rorsiia g g3 fbew o - &
3fTee uTRe HR QU SR |

3151 faip 25—03—2026 I AR BXIER T HIER 3faleld A SINI g3l |

AER | SATEIRT / —
TErId AR fge sofl,
AT, STl ®iRTST (fB0vo)

9 eI Aed qATEdt fgda Sof, wgivn, e wirst (fRRovo)
fasTeT S0 : 814521 / 2026 TIRIT UefY : 16—04—2026

HHR (g g3 U9 @, R 981d axel, Aen o, Su—agdia wsivr, [T St
(fRomo)
et |

SATH ST1dT

favg—9 SoxN qTad o AR |

il HER e g3 U9 T, Farl d81d deen, Hion fEeY, Su—dsdld A, f[5elm
BTl (fRodo) =1 wfA—ua UG rered ox fdes fear ® & S9o fUar &1 =W ora
IMeT & UCAR g Tale @ HETd H¥el H ad qof & 1A g | el & fidr &1 A S
BT & IToivd el # U9 g3 ok Tof 3, 9idfd S 31 SXddull § WX W@ a7 W A1
@ TESl H UH I A gER GOl © a1 IS9P g fAid 20—03—2023 BT B Fal T | 3N
RISRE JAfeRd & TSR I Golls & Held drsl & Ioid 3feld H IFd fUar &1 =4 UA1 g3
R & F9¢ Y9 o< Y3 HER ol 9 GOKI [hdl O | Id H M=—f=1 &1 9Mi & 98 T 8l
fe o |

31T HAATIRYT Bl GAdTs o dolRd] STISR G gl eAI—gal R i far s
2 fb 50 g ¥ B o f foefl U &1 3is ff IR /TR & aF 98 fedid 16—04—2026
BT YT 11.00 997 Tb IATIdT AT IhIAd- U BB AT VARG U B Ahdl & | SID
IR B W SOk /TARIS OR FHRIT | 8T a7 Uil & fUdr 9 oa 3ifieikd & UcdR
T TAIE D HEIl BRST b IO el H UH JF ok & gol¢ UH < JF geR &6 B &
ey UIRd w) AU SIRIAT |

311 faie 25-03—2026 PI WX EKIER T HIBR AaTeld A SIRI §aAT |

AER | SATEIRT / —
TERIS TRl fgda rof,
weiToT, fSterr st (fRovo) |
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9 CTerd Hed qATEdT fgarg Sof, #ghvn, e wimer (fRovo)

et Fo : 814525 / 2026 TRRG UM : 16—04—2026

Fgd R g3 wu @, ol #ga sed, A 9 Su—agdia #efion, Rrer wiver
(f2odo)
TRt |

SATH ST-d

fawa:—am™ goxN d19d oI e |

urefl wIge g g3 ®U g, Al 78T Sed, I 9 Su—dgdid A, Tl STt
(fRowo) =1 UrAT—u= UMt rareld dR e fHar § & IHHT M Ao Afelg & Uear g
Sd B HETd SSa SU—dsiel AT H A To1 Bl TAT & | Ul PT A JIoia 1o H Prad
g ot & Va1 qxardsil H SdT A1 Bigel Rig Tof 8| 3fd: Ioid 3ol & Uear g
S B HEd S @ o AN H IFBT AW Fad g §F BU I B qolT B [
93 WU IS Tol 9 O [hdT S | aRdd H == &1 AW &1 98 Ue 8 Afdd 2

3d: WAARIRYT Bl GAdTs ¥ oIk $IASR IJoU= 9 TdT GeAI—HA1dl gRT gfd
forar Srar & o 39 9 § B oF ff fN) UhR &1 BIs W SoR /TR 8 dl 98 fodie
16—04—2026 BT UTd: 11.00 91 T IFATATH IT IHTATT UL BIBR JTAT TARTST UL HR el
2| SUD SR BIs ¥ SoR /TARIST ok FARIT 87 o weft &1 A Iod 3o &
UCIR I S & Heldl S8 & ol Aol § Had Rig JF ¥9 o< & qolly bigel g g3
T TG Tl PR D QY UIRT PR AT SIRIAT |

31TST &I 25—03—2026 DI WX BWIER g HIBR IaTeld A ST §aTT |

AER | FAEIRT / —
TEd AR fgera sofl,
7201, Rt wiTer (fRovo)

9 eTeId Hed qATEd! fgd Sof, wsivn, e wimer (fRowo)
Tt o : 814522/ 2026 TINIG U9 : 16—04—2026

feoler g g3 U Rz Far Asa ssd, Ao 9 Iu—dsdia Jsiivn, T ST
(fRowo)
et |

SMH oTd

faw:—am™ goxN d19d oI el |

il feereRr R g3 wu Rig Faril 98rd Ssd, dlo 9 Su—dsdid #sivT, [l STl
(fRodo) =1 urMT-u= UG *reTed @R s fhar & 6 S fUar &1 9 Iora ifer &
UCAR g Sl P Held SSl H Taid <ol 8l TAT 2 | yrefl & U @1 M S HeTd B RO




IoTu=, fRarae Ue9n, 09 3Mdl, 2026 /19 o4, 1948 725
IR § WY IS Tof & Sidih SOb AT TGl N W B el § vy R4 o & o
ITD! GG faA® 10—03—2013 BT BT Gl B | 3Tk (oA el & UCaR < S & HeTdd ST

% RIORG 3Afeg H IAS U1 &1 9 ®U I RGP & d9llf ®Y g UM w8 A
TG ol 9 GOWI (Al WY | add # H~—= &1 4l & 98 Udb & gl o |

31T AR Pl GAdTs g IolRdT STISR G Salldl JeAI—g1al gRT e fbar S
2 fb 50 g § B o f foxfl U &1 3 ff SoR /TR & 98 feid 16—04—2026
UId: 11.00 997 db JATATT AT ThTeld= U BIBY JTAT TARIST U HR Fhdl & | D SURT
DS W IOR /TS SR FARIT A BN AT Uil &b fUdT &1 A oG 3ffWelkd & UcarR gd

ST B HETAd Sed B oG MW@ H ®Y g% YF &RGW B goll¢ ®Y & I wY R A
BGW ol PR B Qe UIRT PR [IY SR |

311 faieh 25—03—2026 BT WX EXIER T HIER AaTeld A SIRI §aAT |

ATER | IR / —
FERIS ARl fgdra Siof,
AT, 57 ®RTST (fRovo)

9 SETed e d |ATEdT fgda Sof, wehvn, e st (fRovo)
et S0 : 02 /M / 2026 TIRIG Uy : 16—04—2026

qul v YA 3d XM, FEr T /9], S0 Riarads, Iu—dsdrd Asin, [T St
(f2omo)
Tt |

ERIR

JATH ST-d

ureff gl @V g3 ord W, Rt wa w9 S0 Rrdes, Su—dsdid Heiv, e
FHATST (Z090) < 9 ETad H WI IURYIA Bk WAT —uF WRd a1 © 6 SFar o
faie 13—08—1977 I T HAVL H AT @ U] BT DI SMHBRI 9 B BRI TH ARG D
e H S Al uofiqgd =1 81 |l | 319 g8 UM Uedd OdS © AW H AUl o fafer
Gofidpd HRaTT ATEdT § |

31T AR Pl GAdTs 2g Iolid] STISR G Salldhl eAI—g1al gRT g fbar S
2 fb 50 g d & o ft 5l UeR &1 SR /TR 81 ol a8 fe-id 16—04—2026 T
Uid: 11.00 991 O ITATIdd AT ddhlelad U BIHR, NSRRI & FHe 19T UaRTol U9 &R
JhdT 2| SIP SR dls AT SR /TARIS ok Ga—Id 7 8N dr urft &7 o= fafer

13—08—1977 &I ITH TARIT &S & AfeRd # USiigd &1 & Qe UIRd ) oy SR |

3171 {1 30-03—2026 PI WX EKIER T HIER AaTeld A SR §aAT |

AER | SATEIRT / —
TERIS TRl fgda rof,
AT, STl wiTeT (fovo)
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9 37Tl HRIGRI ITSIIDHN SATAHE!, Tl saremrqgd!, e Sivrer (f2ovo)

%9 0 : 32,/C/ 2025 P HpeAT : T GORII IOIRG AfWelRg  TRII UM : 21—04—2025

ST 3FRI <l fagar g9 =, ARl Sicgs dedia saramqdl, [T wirsT, e
9T
iR |

ERIE

SATH ST-d

"SIATR XTGIUH fHrael Uqel "gel—gAral” g RO

v —ureA—uz 9 gowl withr siadl ol <dl fduar o @, faril Sicss, dgdid
ST, FTaT BT, fEdred e § 19 g% $RA B e U |

Tg URAT—UF A ol ieir sl ol <dl fdwer @9 9w, aril oicgs, dgdd
SATATRET, FTeT SivTel, fRAre Ueel -1 39 <IRTed H URd slax aed f6ar § & S| =M
HETe R, AIS TdR, el ST, fTell BRTST f3arael Uqel & o fffeid H 3Rl <dl
faerar 9 = gF Jell M TS © Sl Told &9l © akd § BT Wel AW SRR qdl fderar
M TS 2 | g YT SUAT AW HETd WX, ANl "eliR, dedlel Sararg™dl, e sireT f2ared
U B XIoNId el H SR <dl fdEdr oM e B qoig S <l fdudr s e &S
PRATT =T B |

31 "g¥ABR RISTUF [3HTEdl UQel "HE—HAGl” g SRYE" & HAeIH | 3H Sl ol
R Rederl @ gl &1 Ser & & R B0 & SIRIT 7MW §oKil aR I SoR g
RIS 81 o 98 fadId aRRg U=l 21—04—2025 P FI8 02.00 do F IH UM 5.00 dol Tb 4
qRATTT H AT IT dHhTeid= 7T TaRTST SRR & ATy § SURd &I’ U3 P
HHAT T JAT UhaRBl HIIATE] A H ols SR A GO Gol PR & MY SN PR Y
SITGH | SS9 SURT Blg SOk / VAR Hifdel TA™IT T BT |

31TST &I 23—03—2026 DI WX FWIER g HIBR IaTeld A ST §aTT |

AER | FARIRT / —
TEG AT TAH U,

ST, e wiveT (fRovo)

9 3T ATEgd FArEdr Yo Hofl, Jediaer SfiEyR, e airsT (fRovo)
FheHT F0 : 701665/ 2026 M GOl IRRG U 30—04—2026

dHA cllcd STCHT XM, MG A8, SIhUR GHUI, dedld SRS X, FoTeTT BT, REIER
[

Py
-y |

STH ST dAT
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fIva—Herdl dTEs, dedidl SRINEYR, [T ®iTel fearad yaer H urefl oue Arar—fudr & 7/
AR T IoId e # fRATae Ueer ove XI=g UdT 1954 ©RT 38(31) & A AH I
ORI N U7 |

SWRIAd v & ded d o999 aa Y3 AT (M, A AES, SIHER GHU, dedrd
SAREYR, T $ivTel, fRdrad ol o Sfftaadt s gRel HAR SHRT & Aredd | U 8IdR
g @ & WX AT &1 WE AW HT I IR WY AT B FE A W qdl 8, IR, JeTd
e, & Mg Repre 7 AR U1 &1 M et [4g iR w7 711 &7 719 9ok <dl Teld ol gl
21 o Uil e & AgH W e Al U & A @ GO & MMe A Iera
STEIHRI THUT BT SR HRATT ATET 2 |

3 Urefl @1 afded WHR HRd 8Y 59 SWER JEI-GARI 9 TR & AIH |
giraTdl 3H ST 1 Giad fhar Sram & f afe & afdq &1 A8 ags, & o Rare |
gl & fOdT &1 M e Rig & Iy e Rig SUH AT M AR W AT bl A dfd
Tq B IOMT 9T Td SUATH WA <Al BRI R hls SoR /UARIS 8 df g8 fadid
30—04—2026 DI AHY 02.00 oI BIGR Tl BIPY YT IR / URTST U HR Al & A
e ok IR Uell Bl fHe &1 IR/ UaRTal 9 GAT ST g SWIGd A1 GORI & 3MMa
A JTHIoT oG JATBR GHYT BT SIRT PR 3 1 |

g IABR AIER T G WX BWIER ¥ 319l fQ1dh 27—03—2026 BT SRI BT |

AER | FARIRT / —
TERIS ST Herd Srofy,

STRIRIEYR, foTelr BiTeT (f20%o)

In the Court of Dr. Ganesh Thakur, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Sh. Lehari Ram s/o Michan Lal, Vill. Dulli, P.O. Chamiyara, Sub-Tehsil Darini, Distt.
Kangra (H.P.).

2.  Smt. Bimla Lama d/o Sri. Lal Lama, Ward No. 6, Village Lardk, District Dokhla
(Nepal) and w/o Sh. Lehari Ram s/o Michan Lal, Vill. Dulli, P.O. Chamiyara, Sub-Tehsil Darini,
Distt. Kangra (H.P.) .. Applicants.

Versus

3. General Public
4. Local Registrar, Gram Panchyat Bhaled . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of special Marriage Act, 1954.

Applicants Sh. Lehari Ram s/o Michan Lal, Vill. Dulli, P.O. Chamiyara, Sub-Tehsil Darini,
Distt. Kangra (H.P.) and Smt. Bimla Lama d/o Sri. Lal Lama, Ward No. 6 Village Lardk, District
Dokhla (Nepal) and w/o Sh. Lehari Ram s/o Michan Lal, Vill. Dulli, P.O. Chamiyara, Sub-Tehsil
Darini, Distt. Kangra (H.P.) have filled an application u/s 16 of Special Marriage Act, 1954
alongwith declaration in which they have stated that they have solemnized their marriage on
02-03-2026 at Shri Bal Krishan mangal karyalya, House No. 132, Ganesh Darvajyasamor, Shri
Kshter Aalandi Devachi ta Khed, Distt. Pune-412104 Maharashtra as pre hgindu rites & customs.
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Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an ojection personally or in
writing before this court on or before 22-04-2026. After that no objection will be entertained and
marriage will be registered accordingly.

Sd/-

Seal. (DR. GANESH THAKUR),
Marriage Officer-cum-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Dr. Ganesh Thakur, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Sh. Pankaj Sharma s/o Raj Kumar Sharma, V.P.O. Rajol, Tehsil Shahpur, Distt.
Kangra (H.P.)

2. Smt. Priyanka Sharma d/o Sri. Desh Raj, Village Malehar, P.O. Marhun, Tehsil
Dheera, Distt. Kangra (H.P.) .. Applicants.

Versus

3. General Public
4. Local Registrar, Gram Panchyat Rajol . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of special Marriage Act, 1954.

Applicants Sh. Pankaj Sharma s/o Raj Kumar Sharma, V.P.O. Rajol, Tehsil Shahpur, Distt.
Kangra (H.P.) and Smt. Priyanka Sharma d/o Sri. Desh Raj, Village Malehar, P.O. Marhun, Tehsil
Dheera, Distt. Kangra (H.P.) have filled an application u/s 16 of Special Marriage Act, 1954
alongwith declaration in which they have stated that they have solemnized their marriage on
26-09-2022 at V.P.O. Rajol, Tehsil Shahpur, Distt. Kangra (H.P.) as per Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an ojection personally or in
writing before this court on or before 22-04-2026. After that no objection will be entertained and
marriage will be registered accordingly.

Sd/-

Seal. (DR. GANESH THAKUR),
Marriage Officer-cum-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Dr. Ganesh Thakur, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Sh. Vivek Kumar s/o Bhushan Kumar, Village Tharot, P.O. Charri, Tehsil Shahpur,
Distt. Kangra (H.P.).

2. Smt. Ujala d/o Sri. Sunil Kumar, Ward No. 2, Village Ghar, P.O. Garoh, Tehsil
Dharamshala, Distt. Kangra (H.P.) and w/o Sh. Vivek Kumar s/o Bhushan Kumar, Village Tharot,
P.O. Charri, Tehsil Shahpur, Distt. Kangra (H.P.) .. Applicants.
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Versus

3. General Public
4. Local Registrar, Gram Panchyat Charri . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of special Marriage Act, 1954.

Applicants Sh. Vivek Kumar s/o Bhushan Kumar, Village Tharot, P.O. Charri, Tehsil
Shahpur, Distt. Kangra (H.P.) and Smt. Ujala d/o Sri. Sunil Kumar, Ward No. 2, Village Ghar, P.O.
Garoh, Tehsil Dharamshala, Distt. Kangra (H.P.) has filed an application u/s 16 of Special
Marriage Act, 1954 alongwith declaration in which they have stated that they have solemnized their
marriage on 27-10-2022 at Shari Panch Dashnaam Juna Akada Badha Hunuman Varansi 21 act
1860 Panjikrit Sidh Baba Ghasi Ram Aashramdurga Bhavan Daadh, Tehsil Palampur, Distt Kangra
(H.P.) as per Hindu rites & customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an ojection personally or in
writing before this court on or before 02-05-2026. After that no objection will be entertained and
marriage will be registered accordingly.

Sd/-

Seal. (DR. GANESH THAKUR),
Marriage Officer-cum-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)
In the matter of :—

1. Jai Minhas s/o Sh. Ravinder Singh Minhas, r/o Golf Link Apartments, Brey Site,
Annadale, Shimla, District Shimla, Himachal Pradesh, Age 30 years.

2. Awantika Chandan d/o Sh. Mahesh Chandan, r/o Chandan House, Near Jain Traders,
Panthaghatti, District Shimla himachal Pradesh, age 28 years. . .Applicants.

Versus

General Public

Subject.—Notice to intended marriage under section 5 of Special Marriage Act, 1954.

Jai Minhas s/o Sh. Ravinder Singh Minhas, r/o Golf Link Apartments, Brey Site, Annadale,
Shimla, District Shimla, Himachal Pradesh and Awantika Chandan d/o Sh. Mahesh Chandan, r/o
Chandan House, Near Jain Traders, Panthaghatti, District Shimla himachal Pradesh, have filed an
application in the court of the undersigned under section 5 of the spacial Marriage Act 1954 and
have intended to get married within three calendar months from the date thereof.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
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personally or in writing before this court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued today on 04th April, 2026 under my hand and seal of the court.

Seal.
Sd/-
Marriage Officer-cum-
Sub-Divisional Magistrate, Shimla (Rural).
In the court of Executive Magistrate Amb, Tehsil Amb, Distt. Una (H.P.)

Smt. Sudesh Kumari age 57 years w/o No. 13746964A Ex Hav Ajmer Singh, r/o Village
Malon, P.O. Gindpur, Tehsil Amb, Distt. Una (H.P.) .. Applicant.
Versus
General Public

Application under section 13(3) of Birth & Death Registration Act, 1969, Smt. Sudesh
Kumari age 57 years w/o No. 13746964A Ex Hav Ajmer Singh, r/o Village Malon, P.O. Gindpur,
Tehsil Amb, Distt. Una (H.P.) has preferred an application to the undersigned for correction of
name and date of birth and father name of myself in the records of Army documents and was
entered wrongly be corrected as Sudesh Kumari daughter of Hira Singh and date of birth as
'16 Aug. 1968' instead of 'Pinki Patial' daughter of 'Hari Ram Patiyal' and date of birth as
19 Mar. 1971 in above address in the record of Army.

Therefore, through this proclamation the general public is hereby informed that any person
having any objection for entry of name mentioned above, may submit his objection in writing in
this court within after prescribed period and application will be decided accordingly.

Given under my hand seal of the court on this 27th day of March, 2026.

Seal. Sd/-
Executive Magistrate,
Tehsil Amb, Distt. Una (H.P.).

CORRECTION OF NAME

I, Ajay Kumar s/o Rattan Chand, r/o V.P.O. Rangas, Tehsil Nadaun, Distt. Hamirpur (H.P.)
have corrected my daughter's name from Urvarshi Thakur to Urvashi Thakur in her Aadhar Card.

AJAY KUMAR

s/o Rattan Chand,

r/o V.P.O. Rangas, Tehsil Nadaun,
Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Mohd. Shabir s/o Sh. Abdul Aziz, r/o House No. 72/12, Ram Kundi, Nahan, Distt.
Sirmaur (H.P.) declare that I have changed my name from "Mohd. Shabir to "Mohamad Shabbir"
(UIN 7643 7242 8307) due to variation in the spellings of such name in my documents. All

concerned please note.
MOHD. SHABIR
s/0 Sh. Abdul Aziz,

r/o House No. 72/12, Ram Kundi, Nahan,
Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Banita Devi aged about 40 years, w/o Late Sh. Ved Prakash, r/o Village Bagh, P.O.
Pandoa, Tehsil Sunni, Distt. Shimla (H.P.)-171 019 declare that I have changed my minor
daughter's name from Bhanu Verma (Old Name) to Bhawana (New Name). All concerned please

may note.
BANITA DEVI
w/o Late Sh. Ved Prakash,
r/o Village Bagh, P.O. Pandoa,
Tehsil Sunni, Distt. Shimla (H.P.)-171 019.

CHANGE OF NAME

I, Jag Dei w/o Sh. Gyan Chand, r/o Vill. Shrigarh, P.O. Jungra, Tehsil Churah, Distt.
Chamba (H.P.) declare that I have changed my name from Kashmiru to Jag Dei. I shall be known
as Jag Dei for all purposes in future. All concerned please note.

JAG DEI
w/o Sh. Gyan Chand,

r/o Vill. Shrigarh, P.O. Jungra,
Tehsil Churah, Distt. Chamba (H.P.).

CORRECTION OF NAME

I, Thakur Chand s/o Lochan Ram, Village Randal, Post Office Rampur Bushahr, Tehsil
Nirmand, District Kullu (H.P.) declare that my name is incorrectly listed as Thakar Chand on my
Aadhar Card. According to Panchayat records, my correct name is Thakur Chand. Please correct

my name.
THAKUR CHAND
s/o Lochan Ram,

Village Randal, Post Office Rampur Bushahr,
Tehsil Nirmand, District Kullu (H.P.).
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CHANGE OF NAME

I, Yadopati Chauhan s/o Chamari, Village Tikkari, P.O. Moviseri, Tehsil Chachyot, Distt.
Mandi (H.P.) declare that the old name of the deponent is Yadopati Chauhan, but the deponent
wants to change own name from Yadopati Chauhan to Yadopati in all record. All concerned note.

YADOPATI CHAUHAN

s/o Chamari,

Village Tikkari, P.O. Moviseri,

Tehsil Chachyot, Distt. Mandi (H.P.).

CORRECTION OF NAME

I, Rakesh Chand Katoch s/o Sh. Kartar Chand, r/o Village Dhatti, P.O. Rohan, Tehsil
Palampur, Distt Kangra (H.P.) declare that in my Aadhar Card my name entered as Rakesh Chand
is incorrect. That my correct name is Rakesh Chand Katoch. Concerned note.

RAKESH CHAND KATOCH

s/o Sh. Kartar Chand,

r/o Village Dhatti, P.O. Rohan,

Tehsil Palampur, Distt Kangra (H.P.).

CHANGE OF NAME

I, Krishan Chand s/o Sh. Chand Ram, r/o V.P.O. Khahan, Tehsil Sarkaghat, Distt. Mandi

(H.P.) declare that I have changed my minor daughter's name from Angel Sharma to Angelina
Sharma for all purposes in future. All concerned please note.
KRISHAN CHAND
s/o Sh. Chand Ram,
r/o V.P.O. Khahan,

Tehsil Sarkaghat, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Nishu Dogra w/o Sh. Dev Raj, r/o Village & P.O. Chakmoh, Tehsil Barsar, District
Hamirpur (H.P.) declare that I have changed my name from Nisha Kumari to Nishu Dogra for all
purposes in future. All concerned please note.

NISHU DOGRA

w/o Sh. Dev Raj,

r/o Village & P.O. Chakmoh,

Tehsil Barsar, District Hamirpur (H.P.).
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CHANGE OF NAME

I, Seema Vashishat w/o Sh. Vijay Kumar, r/o Village Dhangota Brahmana, P.O. Khiah,
Teh. & District Hamirpur (H.P.) declare that in my Rural Postal Life insurance Policy having No.
R-HP-EA-10107, my name is wrongly entered as Shama Devi Sharma. Whereas, my correct name
is Seema Vashishat. Shama Devi Sharma & Seema Vashishat both are the names of one and the
same person. Please note.

SEEMA VASHISHAT
w/o Sh. Vijay Kumar,

r/o Village Dhangota Brahmana,
P.O. Khiah, Teh. & District Hamirpur (H.P.).

CHANGE OF NAME

I, Saleen s/o Sh. Muslim Khan, r/o Village House No. 81, Ward No. 01, Partap Nagar,
Tehsil & District Hamirpur (H.P.) declare that in the Aadhar Card of my minor son Fardin Khan,
my name is wrongly entered as Salim Khan. Whereas, my correct name is Saleen. All concerned
please note.

SALEEN

s/0 Sh. Muslim Khan,

r/o Village House no. 81,

Ward No. 01, Partap Nagar,
Tehsil & District Hamirpur (H.P.).

CHANGE OF NAME

I, Bishan Singh Chauhan s/o Lt. Sh. Bali Ram, r/o Village Bharton, P.O. Bijmal, Teh.
Chopal, District Shimla (H.P.)-171 210 declare that my correct and full name is Bishan Singh
Chauhan as per my matriculation certificate and all other documents. But in my offical service
record it has been recorded Bishan Singh only. Kindly correct it as Bishan Singh Chauhan.

BISHAN SINGH CHAUHAN

s/o Lt. Sh. Bali Ram,

r/o Village Bharton, P.O. Bijmal,

Teh. Chopal, District Shimla (H.P.)-171 210.

CHANGE OF NAME

I, Ashok Kumar s/o Sh. Ram Rakhu, r/o Village Tikkari, P.O. & Tehsil Sangrah, Distt.
Sirmaur (H.P.) declare that I have changed the name of minor son from Smrat Bhardwaj to Samrat
Bhardwaj vide affidavit dt. 21-03-2026 before Notary at Nahan.

ASHOK KUMAR

s/o Sh. Ram Rakhu,

r/o Village Tikkari,

P.O. & Tehsil Sangrah, Distt. Sirmaur (H.P.).
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CHANGE OF NAME

I, JAGDEV NEGI s/o Sh. Jagat Singh, r/o Village Sapni Khas, P.O. Sapni, Tehsil Sangla,
Distt. Kinnaur (H.P.) declare that my name is incorrectly recorded as JAG DEV NEGI in my 10th
grade certificate. However, from my 12th grade onward and in all other educational, identification

and offical documents, my name is correctly recorded as Jagdev Negi. Please change my name
from JAG DEV NEGI to JAGDEV NEGI in my 10th grade certificate and other relevant records.

JAGDEV NEGI

s/o Sh. Jagat Singh,

r/o Village Sapni Khas,
P.O. Sapni, Tehsil Sangla,
Distt. Kinnaur (H.P.).

CHANGE OF NAME

I, Preeto Devi w/o Sh. Vijay Kumar, r/o Vill. Julhin, P.O. Karara, Tehsil Bamson at Tauni
Devi, Distt. Hamirpur (H.P.) declare that I have changed my name from Priti Devi to Preeto Devi. |
shall be known as Preeto Devi for all purposes in future. All concerned please note.

PREETO DEVI

w/o Sh. Vijay Kumar,

r/o Vill. Julhin, P.O. Karara,
Tehsil Bamson at Tauni Devi,

Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Mast Ram s/o Shri Chatter Singh, r/o Vill. Dakyo, Tehsil Nahan, Satna 70, Distt. Sirmaur
(H.P.) declare that I have changed my daughter's name from “Baby of one Shalu” (Old Name) to
Ridhima Thakur. All concerned please note.

MAST RAM

s/o Shri Chatter Singh,

r/o Vill. Dakyo,

Tehsil Nahan, Satna 70, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Nirmala Devi w/o Shri Prem Singh, r/o Vill. Chauki Kankari, P.O., Tehsil & Distt.
Hamirpur (H.P.) declare that I have changed my name from Nirmal Devi to Nirmala Devi. I shall
be known as Nirmala Devi for all purposes in future. All concerned please note.

NIRMALA DEVI

w/o Shri Prem Singh,

v/o Vill. Chauki Kankari,

P.O., Tehsil & Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Mukhtiaran Devi w/o Shri Rattan Singh, r/o Near Rajendra Lotus Public School, House
No. 193, Ward No. 1, Anu Khurd, Hamirpur, Hamirpur (T), Distt. Hamirpur (H.P.) declare that I
have changed my name from Mukhtiyar Devi to Mukhtiaran Devi. I shall be known as Mukhtiaran
Devi for all purposes in future. All concerned please note.

MUKHTIARAN DEVI

w/o Shri Rattan Singh,

r/o Near Rajendra Lotus Public School,

House No. 193, Ward No. 1, Anu Khurd, Hamirpur,
Hamirpur (T), Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Mohit Thakur s/o Shri Kewal Singh, r/o Ward No. 3, Doli, Tira Sujanpur (Teh.), P.O.
Sujanpur Tihra, Distt. Hamirpur (H.P.) declare that in my 10th class certificate issued by CBSE, my
mother’s name is incorrectly entered as Shashi. Whereas, her correct name is Shashi Kumari. All
concerned please note.

MOHIT THAKUR

s/o Shri Kewal Singh,

r/o Ward No. 3, Doli, Tira Sujanpur (Teh.),
P.O. Sujanpur Tihra, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Deenu Ram s/o Shri Madho, r/o Village Naijimi, P.O. Khajjiar, Tehsil & Distt. Chamba
(H.P.) declare that in my Aadhar Card bearing No. 3352 6041 3887, my name is wrongly entered as
Dina Nath. Whereas, my correct name is Deenu Ram. I shall be known as Deenu Ram for all
purposes in future. All concerned please note.

DEENU RAM

s/o Shri Madho,

r/o Village Naijimi, P.O. Khajjiar,
Tehsil & Distt. Chamba (H.P.).

CHANGE OF NAME

I, Kalashan Devi w/o Shri Sewa Dass, r/o Village Bari Haler, P.O. Kangra, Tehsil Kangra,
Distt. Kangra (H.P.) declare that my name is wrongly entered in my Aadhar Card as Kailashan

Devi. Now, I want to change my name from Kailashan Devi to Kalashan Devi. Concerned please
note.

KALASHAN DEVI
w/o Shri Sewa Dass,
r/o Village Bari Haler, P.O. Kangra,
Tehsil Kangra, Distt. Kangra (H.P.).
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CORRECTION OF NAME

I, Sudesh Kumari w/o No. 13746964A Ex Hav Ajmer Singh, Vill. Malon, P.O. Gindpur,
Tehsil Amb, Distt. Una (H.P.) declare vide affidavit No. 157/MC, dt. 19-03-2026 before Executive
Magistrate, Amb that in my husband’s army service record my name has been wrongly entered as
Pinki Patial d/o Hari Ram Patiyal & correct name is Sudesh Kumari d/o Hira Singh. All note
please.

SUDESH KUMARI

w/o Sh. Ajmer Singh,

Vill. Malon, P.O. Gindpur,
Tehsil. Amb, Distt. Una (H.P.).
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